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fhis apf)ﬂcatlon !im 2847495 Heard the applicant in person.

L fOT;l:l and within tnnﬁ 5 ‘ . Mr A.K.Choudhury,Addl.C.G,5.C for

€. F. of Rs. 50/- B respondents 1,.2 and 3 on notice.

eposited

@p"m’; N‘(’)1d° )-l-— - The applicants belonga to Maharas-
*"’“.‘ g/‘ o tra. He is  a member of Scheduled Caste |

i # { community,. He was initially posted at

"" . ﬁﬂ:t,/ r | Bombay Television Centre in 1972 and
N ﬂwﬁ; ' was transferred to Ooordarshan Kendra,
LA ‘ Q%L////f | Dibrugarh on 10.5.1993 as Senior Adminis-

' | trative Officer. According to him his

transfer is on tenure basis and at the

end of that tenure he will be eligible

to Be transferred to a place of -his

choice and Pune and Bombay are places

P of his choice.. | ~

_ L/ ngsnsca’fﬁe applicant has several

. grievances against the authorities of

' Doordarshan Kendra, Dibrugarh. He has

| sought relief .in respect of those’

grievances. Houever, we find that strict-

ly speaking these reliefs are not capa-
ble of being entertalned by this Tribunal,

-~

. The applicant has to movglapproprlate
y authorities for grant of police protec=- .
A tion. The request to diyeép enquiry and
disciplinary action agai&st defaulters
through C.B.I.,the“;elief to authorise

-

A%Z,ék contde..



"~

PRI
.o
st
P
- e

T 28.7.95

- ey

faill 3

him to exercise administrative and e
financial powers do not fall within the

.ambit of jurisdiction of this Tribunal,

The appllcant cannot seek negative relief
_not to transfer him and to compel® the
respondent No.2 to transfer respondent No.

% 3 to facilitate investigation to .avoid

possible tempering of official records,.
The only relief relating to service matter
sought is not to transfer him bn‘tép basis
of false cdmplaint and to transfer:him

.. -‘to .Doardarshan Rélay'Cehfre,)Pune>but

P
N .
P

-----
....
« vt

81nce that prayer is coupledulth the
,does not ‘fall Ulthln the ambit oF jurig=
diction of this Tribunal, His prayer for
direction for his transfer is also c&upled
with his apprehension that he may be
transferred 05"?§1§e”¢omg}aintﬂis pre- -
mature till the tenure is over. We
therefore find it difficult to entertain -
the applicélich‘as disélosing any grit-.
vance at present which can be redressed

in exerc1se of jurisdiction under the

provisionsiof the Administrative Tribunals

Act. We have explained the about position
to the applicant and he has understood
the same, Hence with liberty to the
dpplicaqﬁ/to approach the Tribunal in

the matter of his transfer or.any other
grievance when arises relating to his
service condition which is required to be
dealt with by this Tribunal, the applica-
tion is disposed of as not maintainable,
at fhis stage. The applicant will be at
liberty to approach the appropriate
forums for redressal of his griéVances
which are dutsidé the purview of this
Tribunal, if so advised in accordance with
the law, We make 1? clear that on comple
tion of the tenurqﬁpostlng of the

,'ébgi/’ ~contd..
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28,7,95 applicant in N.E.Reg}On has been on

= tenure basis it uilli%pen to the
applicant to/apply for transfer to a
place of his choice which request
houever will be made to the concerned

4 authorities to consider hé# in accor-
dance with the rules and the decision.
will lie with them. This clarification
should not be understood as giving
any direction to the respondents in any
mannér in fhat respect.

Copy of this order may be furni-
shed to the applicant and Mr A.K.
Choudhury, Addl.C.G.S.C.

. b

. Member Vice-Chairman
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(See Rule = 4) I

Application under section 19

of the Administrativé Tribunal Act, 1985
O‘risinal APPLICATION NO. -

_Title of the Case :- Shri Vasant Bhalerao
| Son of Shri Pitanbar Bhalerao \f“‘
Workihg_as sr. Administrative Officer,
Doord;rshan Kendra, Dibrugarh. oo
. -+-_Applicant

=S = |

The Union of India and Others. ...

. ~-. Raspondents
INDEX
s1.,No. Description of document relied upon Page No.
1, Application , . 1=58
2, A=-I Association of Radio and Television 59

Engineering Employees, unit at ' ,
Dordorshan Kendra Dibrugarh , circular #
dt 30,5.95 .

3, A=2 Letter No DDK/DIB/ARIEE/95=21 dt 15,695 60=61
from the aforesaid Association.

4. A3 ICM No Misc/DIB/95-5/1160 at 5.6.95 62

5. A-4 Note No.DDK/DIB/Misc/95 5/1244-1248 63=64
dt 13,6,95 issued by th Applicant

6, A=5 Sree Bhalerao Sre, A.,0. the Applicant's 65-66
application dt® 17,6.95 addressed to_.
Director Doordarshan Kendra Dibrugarh
regarding filing a case in the CAT.

7. a~6 Audit querry No 7 by the internal Check  67-68

organisation Ministry of I & B, PALO,
3 Calcutta. '

o 2’?,?/&;,{;”2 C onta . |
| ; - oz | .
L ! e - |
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18,

15,

16,

22,
23'e
24,
25,

26,

27,

’ =2-
‘g1 2 3
*8, A=7 Audit Querry No -8 , ~do= 69=70
9;’A-8 " No,17 =d0o- T1=73
10,A-9 - " No,30 ~do- 74
114A=10 0 " NoO,35 ~do- | 75-80
12, A=11 Note dated 18,11,93 regarding ommission 81-82

of eash withdrawal and missing of cash Book
page No 42,

A-12 Memo No DDK/DIB/105/93-P/42-43 dt 20,11,93 83
issued to Sree Haque, Accountant and :
Sree PN, Saikia, former cashéer,

A-13 Note 4t 23,11,93 regarding aﬁ@licant‘ 84=85
request for shifting D.D.M.C, office to
it‘s hired Building.

A-14 Note dated 25‘11'93 regarding shifting of 86

cash counter,

A=15 Order No DIB/DDK/8(13)/93A/4460 dt 87
30411,,93 issued to Shri P,N,Saikia
Ccashier indicating cash balance of
Rs 282/- etc,
A-15 Reply dt 27,11,93 from Sri Haque, Acctt, 88
" A=15 Reply of Shree P,N.Saikia, Cashier, 89
A-16(1i)DIB/HPN/8(2) /93-A~-4442 dt 27,11,93 90
_changing duty of Sree Nath from SGI to SK.
A-16(ii) Letter No DiB/DDK/89{9)/93-94/4592  91-92
dt 6,12,93 )
A-16(iii) NFIBE*s letter signed by Sree Haque 93=94

_ as Secretary NFIBE .

A=17 Letter dt, 9,12,93 from Sree Haque, AccoWnia-gs5
~nt comitted xnﬁn to avoid threatening .

A-18(1) Note dt 31,12,93 from Sree Haque, Accountant 96
: _threatening against effecting Recovery.

A~18 (ii)Note dt, 31412.93 from Sree Taelak Gara, 97
'ASD and Sree I, Haque, Accountant,

A;le(iii)Continuation pf above note by Sr. AO.al 98
Director,

A=-19 Letter dated 4,194 from Sree Nath, Unit 99-101
Secye., Administrative Staff Association,
enclosing threweZwith minutes dt 3,1,94
signed by him and President Sri P.C.,Chetia,

A-20(4i) Noﬁing page No'» 17 dt 4,1,94 point No.8 to 102-103

12 and
(ii) threatening by the transport =-clerk .

contd .. 3
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28, A=21  Note dt.12,1,94 cashier intimated balance 104
of B 37.00 etc.

29, A=22  Memo No. DiB/DDK/8C(13)93-5/5351 105

dt 20,1.94 issued to Shree P N,Saikia ,
Cashier, ~
30, a-23  Application dt, 15,3.94 regarding | 106

discripancy in T.,A. for B 4,205/~

31; A=24 Telephonk +hreatening on 17.3;94-repo;te& 107-108
to Director vide application dt. 19,3.,94 .

32, A=25  Note dt. 30,3,94 advice by the Applicant 109
not. to encash March salary cheque on
= 31.3.94. .

33, A-26  Director's note dt 31,3.94 regarding order 110
to encash salary cheque on 31,3,94

34, A-27  Memo No DiB/DDK/7(3)95-8/5319 dt 31.1.95 111
to Sree R,N,Mazumder , Cashier for recovery
of ks 5,865/~ ,

35, A=28  Memo No. DiB/DDK/7(3)95-5/5320 4t 31,1,95 112 N
: to Sree S,.,Chakravarty , Cashier for
recovery of s 536/~ S

36, A=29  Application dt 102,95 from Sree ‘R.M,Mazumder, 113
cashier, for extension of period of cash
recovery from him. : ' g

37, A=30 order No Dip/PPC(TV)/8(3)/90~A/IH/5629 to 114
5633 dt, 17.2.,95 for recovery of & 800/~
from Shri, I''Haque, Accountant. -

3g, A=31 Cashier's note dt, 18.2.95 for recovery of 115
Rs 1200/- from Sree I.Haque, Accountant.

39, A-32 order No DIB/PPC R (TV)/BCﬂ3)/90-A/IhH/5656 116
. dt 18%,2.95 issued to Sri I'.Haque, Accountant
for recovery of R 1200/-

40, A= 33 Letter No DIB/DDK/14(3)/85-5 dt 22,2595 ©117-118
proposal of transfer of shri I.Haque, XKEXBHAEKARK
Account from Dibrugarh to Jorhat.

41, A-34 Complaint dt, 3.4.95 by Sri s.Paul, LDC 119
against .Sri T.N. swargowari, Helper regarding
qua’(d With cas.hiero. o . .

42, A=35 ~do~ complaint by Shri S.Chakravarty, 120
Cashier,

contd .. 4
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1 2 ] 3
43, A=36 Memo No, DIB/DDK/10(2)/95-5/59 dt 4,4',95¢ 121
to shri T.N.Swargiri, Helper,
44 A=317 ICM (Internal Circular Memo) No DIB/DDK/ . 122
36(5) /94-95/94 dt, 5,4,95 regarding
streamling of . the procedure- for early
payment of O.T.A, T.A , Medical Bills and
cash receipts from.cashier for refundine
cash T,.A,. Advances.'
45, A-38 DiB/DDK/I(12)/95-5/693 dt 9,5.95 regarding 123-124
| recovery of cash TA Advance etc,
46, A-39 Extract of Bare Articles No, 113,114,19,21
and 46 { 125
47, A-40 ICM. No DiB/DDK/51(8) Security/94—95/689 at, . 126
945,95 ) ,
48, A-41 Cash advance note dt 20, 5‘95 for R&s 7000/— 127
' taken by the Director,
49, A~42 Complaint by Shri s Paul for non- availability 128
of vehicle on 31,5,95
50, A-43 Complaint by Sri S'.Chakrabarty, Caéhier 129
51, A~44 ' Extracts of Bare Articles 39,226,15 & 16,21 130
and 46 etc,
52, A-45  Note dt!, 30,5,95 from Director for shifting  131-133
of Drivers Room to staff quarter etc,
53, A-46° Order No Misc/DIB/45-5/1124 at 26,95 134
regarding shifting of Drivers Rooms to staff
qua_rter ° ‘
54, A=47 Draft proposed letter for transfer of Sri 135~136
K Rajbanshi, Driver.
55,~A=~48 Doordarshan Itanagar letter No DDK/ITA/14(6) 137
/95 -5/48,86 dt 9,12,94 L -
56, A=49  Letter No DDK/DiB/I/(II)95—96/585ldt 3,5,95 138=-142
regarding enquiry about Ist class ,Rail .
Journey etc., by Sri G,R. Deka, Mast Techni=-
cian and Memo No DIB/DDK/l(II)/Tour/93-94/
3914 dt 1,11,93 issued to him,
57:A-50 Central Civil Service (Recognisation of service 143

Association) Rule 1993._

contd .. 5
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_ A
1 2 3
58, A-51 Duties and responsibilities of Director 144
Doordarshan Kendra,
59, A=52 D',G's Doordarshan OM NO 22/74/94-5.II dt 145
1949.94 proformance of duties of. sr, AO/AO
by other officiers not justified,
60, A=53 Staff colony welfare committee meeting circular 146
: dt, 18,6,95
614 A=54  Duties of DDA/sSr. AO/AO ‘ 147
62y A=55 ﬁ;Gi Doordorshants security circular 148
63, A=56 Literature piece appeared in 'Sakal® dt 149=-151
15,11%,94 i'se reference case -LLJ october/94
alongwith its transalation in English,
64, A-57 Note dt 16.6.95 regarding back log of SC/ST 152-154
vacancies, 4

. . Signa applicant}

For use in TRIBUNAL®'s OFFICE

Date OF FILING :~

OR

DATE OF RECEIPT BY POST -

REGISTRATION :=

, Signature for Registrar,



IN THE CENTRAL AIMINISTRATIVE TRIBUNAL
GAUHATI BENCH ::: GUWAHATI

Shri Vasant Bhelerao, Son of

Shrli Pitsmber Bhslerao, presently
Resident of Quarter No.C-18 of the
Doordarshen Steff Qtrs., DIBRUGARH,
working as Sexior Administrative

Officer in Doordershen Kendra ,DIBRUGARH
786 003, (Resident of PUNE i.e. Room No. 2
Bankar Coloney, Fear Patil Vork-shop,
Hadspsar, PUNE - 411 028,

~ VERSUS - ‘
1. The Secretary Ministry of Information
& Broadcasting, New Delhi-110 001.

o, The Director Gemeral, Doordarshen,
Doordsrshan Bhawan, Mandi House,

Gopernicus Marg, New Delhi-110 001

3¢ Shri .MOCO R‘jkhom. Director,
Doordsrshen Kendra, DIBRUGARH-786003

4, Shri P.C. Datts, Unit Secretary
of the Associstion of Radio &
Television Engineering Employees,
Unit-Doordsrshsm Kendra Dibrugearh,

'  Working a8 Sr. Engimeering Assistant
— im Doordarshem Kemdra,DIBRUGARH-3.

Comtde oo¢ 2
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5. Shri M. Kanpwar, Clerk-I1/UDC,
former Oash.ier,' Doordarshan Keidro.,
DIBRUGARH,

i

6. Shri I. Haque (Former Accounmtant
of Doordershax Kendra, Dibrugarh)
Doordarshsn Maintensnce Centre,

JORHAT,

7.5hrt P. N. Saikis, Clerky
Grsde-I/U.D.C. Former Cashier,
Doordsrchan Kemdra, DIBRUGARH,

g, Shri S. Nath, Clerk Grade-I/TsD.Ce
then Statiomery Clerk, at present
Store Keeper, Doordarshen Kendra,

DIBRUGARH,

9. Shri P.C. Chetis, Head Clerk,
Doordarshan Kemdrs, DIBRUGARH,

10.Shri Shemtama Chelkraborty, Clerk,
grede-II/LDC, Cashier, Doordarshan
Kendrs, DIBRUGARH.

.~ IDC, former Cashier, Doordarshyn
Kendra, DIBRUGARH,

Gon'bd. . o¢' 3
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DETAILS OF  APPLICATION :

PARTICULARS OF THE QRDERS/LETTERS AGAINST
WHICH/POR VIOLATION OF WHICH THE APPLICATION

SMADE s/

(A) The Circulgr dated 30.5.95, as at Ammexure-A-I,

- clreulated amongst other 4 Service Associations

in Doordarshsn Kemdra, Dibrugarh, by Shri P.C.
Dutta, Unit Secretary Associstion of Radio &
Television Engineering Employees inciting
others to form common platfornm, defming the

authority nnconcernsd sbout the staff welfare

- for mot providing them towela and s0aps in

violation of Rule 3 axd 7 of CeCeSe ( Comduct)
Rules, 1964. |

(B) Compleimt Letter No, DDK/DIB/ARTEE/95-21

dated 15.6.95, aa at Annexure A=2 addressed to the
Director, Doordsarshen Kendrs Dibrugarh, hereimafter
called as Respondent nNo.3, by Shri P.C. Dutta,

Unit Secreto.ry < th recognised Service tAsso-
ciation o« Redio & Television Engineering Employees!
in Doordarsheam Kemira, Dibrugarh, where Shri P.C.
Datta is working as Semior Engineering Assistant,
pereipafter called as Respondent No.4, who bas
given notice of agifational path from the

19th Junme, 1995 against the Applicent demanding

pumishment of repremending snd degration of ‘the
Applicalt snd withdrawsl of office mote No, DDK/DIB/

i 5. /95-5/1244-1248 dated 13.6.95 8s at Amexure—A-4,
issued by the Applicaat.

Contde .. 4
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(C) Willful violatiom by the Respomdent Fo.4,

of Intermsl Circulsr Memorandum (sbreviated as ‘ICM)
Mi8c/DIB/95-5/1160 dated 5.6.95 as at Aunexure-A-3
issued by the Director, Doordarshem Kenmdra, Dibrugarh,
i,e. Respondent No.3, who ordered thereim the
1n§tructions'viz. "K1 the staff_menbérs imcluding
lesders of the Staff Associatioms are informed that,
they should cdntact only Director for their cause of
grievance, if say, om issue of any office commumica-
'Vtiona eté. avoiding conteacting subordiaste officers
like Sr. Administrative 0f£ficer/Administrative Officer
etc. 50 that harmomious and healthy\ atmosphere may be
ensured in the Office. |

(D) The Applicant requested the Respomdent No.3 snd
submi tted am aprlication dated 17.6.95 as at Amnexure-
A-5, followed by discussion with him, that the motice
of ag;tation by the Respondent No.4 is of lawlessness,
p:_rgjudicial to public order, of wrongful restraint

and of imcitement amounting to subversive of
discipline and harmful to the public jpterest, &s

sn act of unbec;oming of 8 ¥overmment Servemt of.
lwhich a8 & preventive measure, written report should
be made to the officer-in-charge of the Police
Station having jurisdiction, requesting to0 register
the offence, endorsing copiés thereof to the Police.
Commissioner, Superintendent of ‘Police amnd the
Home Secretary to the gtate Govermment as required

under the Rule 7(3)(i11) of ccs( Comduct) Rules, 1964
(Swamy's Compilation 1990 Eaitiom).

Contde eee+ 9
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2. JURISIDICTION OF THE TRIBUNAL

The Applicanb declares that the Sub;ect matter
of the ordere/l etters ageinst whick he vamts redresssl is

 within the jurisdictiom of the Hom'ble Tridumel.

3 LIMITATIONS ¢

The Applicant further declares that the Application
is within the limitatiom period prescribed in Sectiom 21
of the Administrative Tribumsl Act,1985. |

4, mcms OF TEE CASE 3

(.) THE BRIBRS ABOUT THE APPLICANT :

/ The Applicant ShriV.P., B halerao, is from Msharas-
| ntra whose home towm is Bombay and children (Ome Som &
Onme daugh’oer) with his wife are staying in Pune both
the children are educating im Marathi Medium Colleges.
0f course the birth plasce of th"eﬁ Applicant including

hi s smcesters and his other keen relatives is in

Maharashtra.

(‘b) THE SERVICE cmmm OF THE APPLIGANT

The Ap 11 cant entered the Central Government
s'ervice on 5' 2,1972 im the Television Centre,
Bombay-25, and by virtue of qualifying in the
Departmental Exsminations for promotion to the
post of Clerk Grade-I and another Exanimtion
for promotion to the poat of Accountant/Head
Clerk; snd being 2 Member of Scheduled Caste
Commumity got promotioms to the posts of Clerk
grade-I om 24.8.TTs chountnt/ﬂea.a Clerk

Contde oo 6
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on 27.9.79, Sr. Accoustant om 30.1.86 Admi.nia;-
trative Officer om 28.7.87 and Sr. Admimistrative
Officer om 9.11.92. The Applicamnt came on tramsfer
to Doordarsham Kendra, Dibrugarh om 10.5.93.

(c) THE AUDIT REPORT OF DOORDARSHAN KWNDRA, K DIBRUGARH :

The Applicamt joimed the Doordarshan Kemdra, Dibru-
gerh om 10.5.93 smd proceeded onm leave from 7.6.93 t1ill
6.10.93. Prior to this , the Applicamt has worked im
Bombay, Arumx Aurangabad (Msharashtra), Varamasi (Uttar
Pradesh), Daltonganj (Bihar) but to his Surprise and
worry that he has mever come &ccross such O0ffice amd
persoms like im Doordarshan Kendra, Dibrugarh where huge
procedural lapses imcluding financial msl-practices
exist, voilatimg Rules etc. with & ‘'he men's darimg' by
the .staff concerned as it would be evident from the
Audit Report by the Imtermal Check organ{sation,
Ministry of Information & Broaicasting, Explanade,
East, Calcutte-T700 069. The said Audit team comducted
the Audit in the month of May, 1990, which comsisted
of Shri S.K. Bas‘k, Asst. Accounts Officer, Shri H.D.
Bhattacharya, Shri T.K. Dass Jr. Accounts Officers
ete. Out of these sudit objections some more serious
Audit Queries N0.7,8,17,30 amd 35 are enmclosed as
Aunexure-A-6,A-7,A-8,A-~0 and A-10 respectively., This
was hidden from\the Applicant for many days. The said
Audit observed the fimamcial and procedure lapsses etc.
or maintemance of Cash Book, which were so Serious
that they were compelled to pass the remarks as under.
Skri Mohan Kapwar, Clerk Grade-I/UDC fumctiomed

comtde oee T



. as Gashier for whi ca period the audit was conducted.

(1) 'G&ais is considered irregular am also willful

neglegance to follow rules! eeo Annexure A-6.

' (41) 'This is considered as & gross violatidn of

fimemcial rules' vee Annexure- A-T.

(1i1) 'Correct Ficture of cashbalances in hand not
been depicted in the Cash book during that period

‘and upto 5.,5.90 (i.e. whem the Audit was conducted)
which was highly irregular' | ... Amnexure A-8. '

(1v) 'It was not possible to ascertainm vhether all

the Demand Drafis received (from‘?he Pay & Ac;counts
0ffice im respect of all kinds of payments) by the
Kendra hed been duly accounted for or not or duly
disposed of or not from April,88 onwerds(i.e. right

from the inception from 19.4.1988 onwards) ...Amx—k-g..-

(v) tTn the event of sbove noi;ed irre’ga:_\.aritiee

it is comsidered that the Cash Book TR-4 is defective

and incomplete sccount of Cash trensactions made in

this Office from 19.4.88 £to 30.4.90. As & result

the day to day cash balance in hand, showm in the

Cash Book can not be corredt and authentic. The

cash Book should be discorded immediately and fair

Cash Book in from ¢AR-3 should be opened from 19.4.88
£0 30.4.90 and written praperly veo Anmexure A-10

Contd. ¢.. 8
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(a) APFLICANES STARTING AS DBAWING & DISBURSKING
OFFI CER IN THE DARKNESS ,

The Sr. Administrative Officer and Apinis-
trative Officers are h change of Administration
1ncluding Establishment, Accounts and Transport
Section vide Doordarsham Mannual Vol-I Para 4-2-49
and para 4-2-50 and the duties of Head Clerk and Accoun~
tant are specified ip the said Manmsl at Para 4-2-51
apd 4-2-52 respectively. Adcordingly the drawing and
Disbursing function of the Government Cash is the
port folio of either A0, or Sr. A.,0. as the case
nay be. The Applicant happena to be the first Officer
in Doordarshan Kendra, Dibrugarh belorging to the
Accounts-Administration Discipline. Prior to him
Gazetted Officers of the elsewhere category of
Engineering end progranmme Cadre functioned as Drawing
and Disbureing Officers. When the Applicant joined
Doordarshan Kendra Dibrugserh on 1045093 Sri Tadak,
Gers, Asst. Station Director was functioning ag
Drawing and Disbursing Officer, who just handed over
the keys of the Cash Box without handing over the
‘Cash Balance, Saying that the Accounts TPeople
jncluding Cashier are very good persons who will
give Clear pi cture of the Cash and whatever the

surplus or shortage of Cash is there, they will
help to rectify it. The A.S.D. added that he did not

know anything sbout cash book etc. and he sigmed
it because the Accountant Signed. He told that,
as he did not take over the cash he would not

nendover any thing. He (the A.S.D. ) was

‘contdo oo 9
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asked to sign the Cash book etc. etce, S0 he did.

Thus the Applicant was ugfortﬁnate to start with

in & chaotic condition, hepping the improvement in

the situation. The Appliéant could not propose

" ai sciplinary measures because the exact asmount of

shortage was not SO easily ascerteiléle, as its

roofs went deep with wide spreeding so meny Sub-roots

right from 19.4.1988 to 10.5.1993 the errival day

of the Applicant. This aifficulty is also expressed by

the seid Audit in the Annexure-A-8, steting tCorrect

picture of cash palance in hand had not been

depicted! And in the Anpsxure-A-10, stating LI ¥

a result of the dsy to day cash belance in hand

shown in the cash book, can not be correct ami

sunthentic's

(e) FRADULERT ACT OF TAMPERING AND TEARING OFF CASE
FURTHER

BOOK PAGE NOTICED - WHICH IN CREASES
ENMITY \"ITH THE AP PLICM 3

The Applicant wae facing the problema of
accute ehortage of actusl cesh balance in hand,
though the amount of permenent ajvance for petty
cash transactions was msde available forise40, 000/-
(Rupees Forty thousand ) only. For Exsmple s 082/~
(Rupees two humdred eighty two) oxly was availsble
as sctusl cash OB 30.11 93, 88 stated in Annexure A=15
The Accountant, Shri Haque, stated on 31+12.93, thet
'WONEY 1S NOT AVAILABLE', inm annexure-A-18, ke 37/~
was availeble om 12.1 1,94 as stated by the Cashier in
Annexure~ A-21; and 80 OR. The Accountant and

Cashier used to show all old andicurrent notes of cash

Corbde ¢+ 10
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7,4, Advences given to Staff, whose T.A. Bills

were slready gettled, and resultantly the smount

~ could have been recovered and made available. Both

- of them were befooling the Applicantr despite the
fact detected by the Appliocant that withdrawals

of B 3,000/= om 8s12:92, B 1 2oo/- on 8.2.93 and
;. 1,000/~ on 18.8.93 (Total omission of :s.5,2oo/-)
was not recorded on\th.e, Receipt side of the Cash
Book. Im another words these sums were taken

avay. It was aleo moticed that page No, 42 of the
Cash Book wes missing and similar page bearing
No.42-was replé.ced from the another Cash Book meant
for VLET (Very Tow FPowes Traﬁsmit'ter), Kaonsa.

This khonsa's Cash Book was meintained by the
Doordarshan ‘Maintenance Centre - & small indepsndent
0ffice which was im one of the rooms of the same
Doordarshan Kendra, Dibrugarh (vhbch is shifted to
its hireé building about six monmths 8go). Thie
fraud was brought to the notice of the Director,

the Respondent Ho.3 vide Applioant'e note dsated
18.11.93, a8 at Anmexure- A-11. The Respomdent No.3,
~ issued memo to Sri I. Haque, Accountant apd Sri
?.N. Saikia, Cashier vide Memo No. DDK/DIB/105(1)/

: 93—9/42-43 aated 20.11.93, @8 ot Annexure A-12,
both of them submitted explamations at Annexure~A-15(I)
ani dnnexure A-15(II). The tow“tured Applicent, was
go muck under tensiom and feare that he had to

keep mum &t theee dramatic actions, willfully
avoiding disciplimary actions against them.

Contde eee 12



(£) NON-SEIFTING. QF-GASKIERS ROOM AND CASH BOX
NEAR THE APFLICAMD DESPITE EIS REQUEST INTENTIO-

nally to mal Practices 3/

In view of the problems a8 experienced which

are stated in the foregoimg paragraphs, the Applicaat
requested vide mote dsted 23.11.93, to the Respomdent
No.3 for shiftimg the Doordarshan Maintenance Centre
(DIMC) to their hired building which ie few furlomg

sway from t_he Building of the Doordarshan Kenirs, as &t
Apnmexure-A-134 The Applicant vide his note dated 28.11.93,
i.e. .Anexur_e- A-14, requested the Respondent No.3 to =i
anift the Cash Coumter from Ground Floor to the Pirst
Floor im the Vacamt room near the Room of the Applicamt
with a view to emable him to exercise control over

Cash tremssctioms etc. It wes also requested to sffix
the Cash Chest in the Applicant's Room &8 per Rules,

But the Respondenmt Noe3 di@ not sccede to these requests
ag his owmn chemb'er i om the ground flo6r smd the
sitting arrangemsnt of Accountamt and Cashier was also
on the ground floor, at the distance of few feet from
the Room of the ‘Reeponden'é Noe3. The Cash Chest is in
the Chamber of the Station Engineer opposite to the
mimber of the Respondenmt No.5. All these, were faci-
1itsting him to have close contact with Accoumtamt

and Caghier and vj.ce-Veraa, which lesad to grew the
finsmcial amomolies and st;'engtheﬁ the sctivities of

Accountant, Cashier etc. im & Very irretionsl way.

- Contde oo 12
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(g) UNOTEURISED UPILISATION OF AMOUNT OF MISCELLAN
EOUS RECEIPPS FOR PEITY CASH TRANSACTIONS INSTEAD
OF DEPOSTTING It IN THE GOVARMMENT ACCOUMI :

Even after exhoustinmg a sum of M. 40,000/~
(Rupees Forty Thoussnd) omly (as om Impress,
momey for petty cash tramsactioms), it was
roticed that M. 10,875/~ (Rupses tem thousand

. Eight hundred seventy five) omly was used for
petty cash tramsactioms, instead of depbsiting
j4 1im the Governmemt Accoumt, which is mot
permissible umder the rules. This was pointed
out by the Applicamt vide his note dated 19411493

on the second Page of Amnexure A-l1ll,

(h) CLEVER TRICKS OF ACCOUNPANT TO SAFEGUARD HIMSELF
" FOR HIS FRADULIENT ACTS WITHE THE NELP OF HEAD OF
gggICE CLERICAL STAFF AND SERVICE ASSOCIATIONS ETC.

(n) I, DIRECTOR AS smenmma Assocmmn op FRAUD
mrg%s AS EXAMPLES FEW INSTANCES ARE QUOTED
ELOW :- /™

Om 31.12,93 Shri Tadak dard, Asstt. Station

Director requested for cash advamce of My1,000/-
B¢ 400/~ eud Ko 300/~ for the mrpose of
Official tour to the distant place beyomd

| Brahmaputrea. The Accountant Shri Haque wrote
i his note dated 31.,12,93- 'Imprest momey is
not availsble, hemce Sr. A.O. (1.e. the Applicant)
may suggest from where the proposed amount of
. 1,700/= is to be paid. 'This is im his mote
at 'A' ia the Ammexure~ A-18(ii). The Applicant

Contd. ..3hdvieed



~/

[ 1]

13

adviged at 'B' below the Accounfutce rote

thet the said amount cam be paid by effecting
recovery of k. 1300/- (from Accoumtamt) + I&:1,000/~
+ l. 500/~ from other clericsl Staff, sum tobal |
of which is M, 2,800/-, for which, the Respomdent
No.3 pessed the remarks im his mote as in Anne xurs-A
18(iii) viz. 'The Advamce of k. 1300/= was taken
by-Acco'untant'on 28.4.92 (i.e. 8 year ago).

Please effect deductiom as propoeed by Sr. A.O.
(1. the Applicamt)s The Accoumtamt gave smother
rote onhe ssme day'to_th.e Respomdemt No.3 as at
Annexure-A-18(1) threttening*that the said recoiezy
is unjustified amd sgainst €ovi. Rules, reparcation
of which would put the office inm trouble, in irarioua
ways which was slresdy narrated to the S.D.

(the Station Director) i.e. the Respondent No.3, who
tactfully stopped the récovery gtatimg the reasoms
of Maksr Semiranti Pestival om 13.1.94 & 144 1.94.
Thus 'thel Accbuntant ‘and Respomdent No.3 appeared to
have joined hands together, systematically degrading
the Applicsent and creating imsabordimation by the
Adcountant & Conce med Clerical Staff working umder
the Applicant. Thu»s Respondent No.3 was habituated
to do so, effem and playing policy of 'Devide & Rule',
which gives room to doubt, his such actions |
for the sake of malafide gains by missppropristing
Gove mment money. Thus the Applicant was helpless.
Thus the Accountsmt led & stromg hold over the

Fead of Office, the Director, the £inanchAl
Samctioning Authority. Hemce is is obvious doubt

Comntds eoo 14
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is @hatf, this is why the Director i.e. Respomdemt
No.3, did mot agree to shift the Cashier's coumter

on the ground Floor (Near the Accountants and "
his 'inoon)' to the First Floor mear the Applicamt's

Room, thdugﬁ the -'proposa'l. was“_aé per procedurefdespite
Applicente request as im Amnexure A-14. Similarly,
instead of initiatimg imvestigation and disciplinary
action against the Accoumtamt smd Cashier, after
moticing the fimamcisl fraud as im Annexure A-11, the
Respondent No.3, simply issued a Memo &s at Ammexure A-12,
ssking Accoumtant & Cashier to rectify the defects

in comsultation with Sr. A¢0; and he was reluctamt

to imitiate proper actiom as per Rules. Thus he
safeguarded them and humiliated Sr. A.0. the

Applioant, by showing the courage that mothing will
be hamful for the frauvdulemt staff members, which gave

_ am emcouragememt to fraud makers and disheartened the

Applicemt leading to hb manmémxxtnmm
ﬂt disappointment and addimg to imsults and insab-
ordimstion by dome of the Clerical Staff members
under the leadership of Accouxtat with the

super safeguard shelter of the Responﬁent NoJ

and therefore, in absemce of the Sr. A.0. ‘the
Applicant, ﬁmer'the charge of erector,'the |
Respomdent No,3, agaim fimancisl frauds of imprest
momy; were ndigicpd, recovery for which was ordered
from the concerned as ki 5"‘,8‘6‘5/‘ - from\the Cashier
Shri R.M. Mazundar vide Memo dated 31.1.95, Be800/-~
and is;1300/- from Accoumtant Shri Haque vide orders

Corbd. oo 15
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s 15
dated 17.2.95 amd 18.,2.95 respectively, B, 536/-
from smother Cashier Shri S. Chakrsborty, vide
Memo dated 31.1.95, who is also responsible for
shortage of Ke 1,’.0’!0/-7 which he has defined as an
old short smount! im & Vagus BRRnNers, in fact it
wes mot 80. This is expleimed im detail im the
following paragraphs im c}arcnOlogi.cal order, This
indicates the safe guo.rdé for freud mekers by the
Bespbndents Noe3e

II. $TRONG HOLD OF ACCOUNTARI OVER STATIONERY CLERK
. AT THE COST OF THE WOLLEN LIVERIES FOR SECURIT!

GUARDS AND OTHER GROUP ‘Dt STAFF

WM—

.o

Shri S. Nath, Clerk drade~I was working a8

Statiomery Clerk ud before the arrival of the Applicant
(1.es 10.5.93) the matter of purchase of Woolen Cloth

was pending fromthe year sbout 1989-90. The Security
guards are ex-service mem who are aware of their
rights of woblen livories, who were always reminding
the Applicamt to look into ‘the matter of woolen
liveries pemiing for & long period. Whem-ever the
Applicant enquired and ordered course of actiom in
the matter, Shri Nath used to say that he has $0
consult Mr. Hegue Da, being fimsncial matier involving

" payment of e 35 .877/- to ¥/ s. Nationsl Textile

Corporation Ltd. the Authoriaed Government approved
orgenisstion whose ratee for woolen cloth are deci-
ded by the Central Gove mment. On finding the.

difﬁ. culty that the pay & Accounis Officer wlll not

-make sdvence puyment on ‘the basis of proforme

_Contd. vee 16
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Imvice and the said N.P.C. will mot supply the
woolen ,,élo‘jbh unless the. payment is made before hand,
the Applicant‘ ai)proached the »Dire‘bor General Door-
garshen, New-Delhi for seeking Samction for the

said advence p‘a‘yment 40 N.T.Co and thereafter the
applicant went on leave for & period of about 3
nonths from 7.6.93 to 6.10.93 (including sufixing
prefixing joing time and holidays), The Directorate‘ ;
Doordarshan, New Delhi Commmi cated pronptly sa.nctlon
as sought, vide order §0.943:92-A & @ dated 6. 7.93.
The Applicant joined in October ,1993 asked the Accom-
temt and the said Statiomery Clerk sbout the seme
who used to give feke answers to the Applicant, about
the receipt of the aforesaid Sanction.- In the last .

i'week of November,1993, vhen, the Applicant intemied
b glve dictation regarding reminder to the Doordsrshan
Directorste for isgue of Sanction, Shri Nath:confessea
thst the Senction has been received but Es.que Da told
him mot to send the bill to pay & Accounts Office for
.payment as there is shortage of amount available ‘
under the Acoount Head, '0ffice Expenses'. Théae
tactices or the part of the Accountant and |

said Shri Nath, were not tolerable. The Applicant .
asked Shri Nath to send the bilI’ to r.A.O., who

dared to sey as ‘*nothing will happon and .you would

gsee that the paid bill will glso be missed

in the P.A.0.' Thie.was really 4irritating. This

was discauseed by the Applicmt vﬁ.th the '

Director the Respondent Noe3, requesting him to
tranefer Shri Fath to Engineering Store Sectione

Gont&. eece 17
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The Respondent Ahad no.-other way except to issue.

:_5117 g
Nog,-‘_. -

the propoeed Chenge, which was - materialised vide
Order No, DIB/mv/e(z)/93-A/4442 dated 27.11593,
encl-osgd ‘as Annexure-A-16(i), snd thereafter the
i1l 1n question for BJ 35,877/~ was sent to P.AO,
Vide D.0.5i No.,DIB/DDK/39(9), 93-94/4572 dated o
6}-’12."9‘3 ’ enclaosi»hg- fherewifcﬁ the Door_darst}ut. .

Directorate's Sanction Order dated 6“.’--7‘.93 , the -

~ D0, Letter dated 6.12.93, is placed as Annaxure

A-16(11:§ The: willful delay in payment of said F.T.C.
Bill-for T 35,871/- gives roon %0 doubt that |
because there 1sn0 gain to Accountant & Stationzry
Clerk ix the seld bill, they avoided it's disposal.
Such a strong sydieate the Accountant formea, a'euting

insults and iuubordimtion to the Applicant. ' }

III. 10 EXI"AND ‘l‘ﬁE AVENUES. OF PROTE(HIIOH ACOOUNI!AM |
FORMED TIES WITH SERVICE ASSOCIATIONS THROUGH WHOM

HUMILIATION TO APPI:IOAM‘ VAS GREATED

.............

1.. The Accountant Shri anue is the Secretary of
the Natioml Felerttion of Infomation and Bread-r

caeting Unit in Doordarsh&n Kondra, Dibrugarh, :
“who appeara to be well conversant with the Rules |
& Regulations @8 per the letter ‘addressed in 9/95
to the Reepondent Noe3, by him in the capacity of
the Secretary of the aforesaid Federatien's ].etter
as at Annexure A~16(iii), -who 1ntemied the
' agitational act of 'Gherao' to Station Head'.
His such 1eaderehip appears to seek se].f safegﬁards

: only-. L
. : ' l Con‘bd. o'ee 18 . ]
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2. Reference'is invited to Annexure &-19, ﬂ.z&

Administrative Staff Associstion letter dated 3e1 .94,

’addressed to the Responjent Fo.3, which is s:lgned
by Shri S. Natn, Unit Secretary and ?regiagnt fri P.C.
‘Ch.’ei:;io.-', who 18 w’érmjng'as Head Clerk., The poimnts - |
. therein at Sr. Noy(1) to (4), (8)-4, (8)-B, -é,-u,,

threateming to the Applicant thet -

1) - Poimt No.l 18 alreaay na:rratedat Para (h)(II)

oR ?age 45,

11)  Point Noi2 is briefed at Pare: (3)om Page 21.

'1i1) Poimt No.3 is explained at Para (H)(I) on Page

12 & 13,

_iv) ©Point No, 4 is seme which is discussed at Pars

| (h) I on Page 12 & 13.
MTEE .
v) Poixt -(8) Go-ordination of the dree, Association -

_will be be eought against the Applicant.

vi) .Point (9) Shri 8. Nath, Secretery is mthorisea
to- write to Directorate General Doordarshan
(o.f course complaints against the Applicant)

vii) .I’oint (11) Pertaine to the absence ofte _

Applicant ‘for which Aesocia.tion has mothing 0 do. )
The said Associsation stated to have enclosed o

the relevant papers in cmnection with the action |
of the Ofﬁ.ce, seeking permission of the Doordar- .-,":

Shan Directm'ate for lodging complaint with
Poli ce ‘gbout the Applicant: (presuming him as
missing peraon). No Aasociation is suppoaed to
hlve-such access to such Official documents

Contde é+o 19
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in the capacity of office beares of the Assodia-

‘tiom, in violation Rule 7(&I.D.I. tnereunaer) of o

00S (Gonduct) Rulcs,1964. Thus 1t is clear that the
defaulters started_ef.forts;to unite and to raiee. |
fimgures st the Applicant om the false grounds g
Thus: the fiill threatened atﬁosphere agmlnst .the '
Applicant: was created. The so called enclosuree |
~ were not ahown to the Applicant by the Respondent
Nos3, who handed over the said letter to the
Applicant, who was kept all aloof, by.-cotted
Socially, hn'd‘ ¢cold war spread. agaihst theAp,pii- :
| cqntt.#mthl 8 view to bring more clyserj.ty the
Ap"piicant; has rnovt;f nmentioned the»-i:e];-evant 'mmberi
of Amexures in the margin of the sald letter €

e

the gaid Associations

vﬁ.i)?oint (12) Sh!’i P, C. Barua, O.G.L (Transport Clerk)
authorised to ‘consult I:ewers egainat psy cut
(Recoveries from the defaulters) as proposed by
the Applicant. L ' b
1x) Point 8(A) Two delegated of the aaid Aesociation |
‘ alcngwith two more deleggtes of the said ARTEE |
(om request) will be sent to New Delhi for
"discueezng Anomolies created in 1aat 3-4 monthe

(of course by ‘the Applicam:).

»



(1)
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VIOLATION OF RULES BY- THE ADMINISTRATIVE STAFF R
" ASSOCIATION UNIT, DOORDARSHAN, DIBRUGARH, IN
THEIR LETTER DATED 3.1.94./ :

The details of the letter dated 3.1.94 of the

Admi

niatratlve Staff Assocz.ation, Unit, Doordarshan |

Kendra, Dibrugarh, are briefed above in the ?aragraph

NOI- (

As 80

Indi

para

*'(a)

- in connection with a matter which is of

(b)

(k)

!

1) (III) (2). It will be observed that the,said.i,

ciation violated the Rules prescrl‘bed in the

Department of Personnel and Training, Governmezrt of

ats O.N. No.2/10/80-JCA dated 5.11.93 i.e. -

Nos 6 (a) (b) (k) emd ({)-
The Service Associa‘cion shall not send any

any representatlon or deputation except

common interest to members of the Service -

Associations The said Association represeuted

 for individuel cases. | | E

The Service Assocn.ation shall not espouse
or support the cause of Ind:.v:\.dual Government

Sérvants relating 40 Service matters.

The said Association targetted the Appeldcant
to protect few jndividualse v

The Service Association shsll not do any act
or assist in the doing of any act which, if

done by a Government Servant, would contravene

any of the provisions of the gcs(Conauct)Rules,_fif

1964, The said Association defamed the
Applicant on falge ground creating problems

for his of ficial worke |
| ‘ Contde e 21
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9512,93, to the Respondent No.3, which is &t

'.»Occassions will occure in future. But surprlsingly

»

21
(1) doxnmumcahon addressed by the Service Associa-
'tmn or by an.y @ffice-bearer on ite: behalf to
the Govemment or & Government authorlty, shall
mot comtain any dia-reepectful or. improper
1anguage. The said Aseociation used disrespectful
. and improper lamguage against the Appli cant. ‘

§
H

ACOOUNTAIIDS HIDDEN THREAT T0 THE APPLICANT S

DIS CLOSED BY HIMSELF TO ESCAPE - 3 :

~Mre Haque; Accountent was always telking to .
the Applicant, in,victorious tone, sbout kidnappings,

Killings etcs Of the higher officers of the emimant
Ofﬁe.ce.s/organiéations by some groups inm Assam, the’
hidden -intentiog behined it, of eburéo,,\'&ppears to
threaten the Applicant, Having refer‘enéerto his such
talk 1n his mind, ‘he himself wrote a 1etter dated

Anmxure— A=17, wherein he has demied of having Sl
threatened ‘the Applicant amd promised that no such

Shri Haque took the matter in the meeting of the

Administrative Staff Associatlon on 3.1 .94, a8 T
their letter dated 3. 1.94 forwarded to the Respomiemt ' -

1

No.3, as enclosed At Annexure A-19. At point (2)

. thereof the Applicant is insulted like anything
/ for the statment that action against the defaulter (i. e,
- the Applicant) ‘should be yaken within 7 daya for his’

misbehavioms, Mis—conduet, Mis-deal and criminal

_activities of a Semior Most Offieer (1.e. the Applicant)

as prev:.ously reported by Shri I. Haque, AecOunt in 1
his writtem 1n£ormation dated 9.12.93, whidi is '

' emclosed as Annexure- A=17. Thus the Accoumtant is

" Contde eee 22
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contraversisl and capable to defame +the’ Applicant

in any menmer, for no fault of the Applicemt. -The-

Respondent No.3, simply smiled asking the Applicant
to forget and forgive them, as they are the Clerical
Staff working umder himi Thus the Respondemt Nos3
used to safeguard 'them.

(k) THRETENING BY TRANSPORT CDERK TO THE APPLICANT
& -SREEPCANT AWOIDING GIVING CHARGE OF TRANSPORT
TO APPLICANT BY THE I)IRECTOR

Shrd PG Baru, Clerk Grade-1/UD has been »"
functioning as I'ransport Clerk to maintain O;t.’fice .
Yehicles etc. He was €180 a.ffected by the proposal
of recovery of Cash T.A. Advance as im A.nnexure-A—QO(l)
Annexure A-18(i) etc. He took this as if it harmed
his semtiments and threatened the Apph.cant on
101494 when the Applicant went to the Office foom
of Sri Haque Accountant, vhere said Sri P.C. Barus
“t-‘gh them a 'Eappy New Year'.

L

The said Sri Barua eaid a:ngreely to Srt A.O., the Appli—

cant t=

Yyatx
"how we will be happy if m are meking recoveriee

from our Salary. I will gee that you won't go al:l.ve
out of Dibrugarh, Understand?“ The Applicant returned
to his Ofﬁ.ce Room without doug m'guats. The Director,
| thelReepondent No.3 was mot available in the Office

on 1,1.94. This was discussed by the Applicant to the
Respondent No.3, when he was available in Office on
3. 094, who held meeting with Sri Barua, Sri Haque to
consol the Applicant to0 prohibit him from givimg &
written complaint amd to safeguard the said Mr.Barua,

Comtde. « « 23
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However & short notc was written by the Applicant,
amo’ngst--othér thinga} and this was r'ecoi'aedv- at |
point No.12 inthe Note dated 3,1.94, which was.
discussed by the Respondent Nos3 with said Sri P. G.
Barua as per his side-mote against the said. pcixt ’
Fos 12, as is evident from Annexure A-20(II) emcloaaea.,f
As per the provision im Doordarsham mannual para o
4£:2,49 and 4.2350 the Respondcnt No.3 should have
given the charge of the Transport Section to thc
Applieant ‘but he did not do s0.

(1) INTEN’DIGNI%B KEG-LIGENGE OF TAKING COGNIGENCE ®
FINANGIAL DISGREPENCY POINTED. OUT_BY ] THE APPLICAM.

Om 15.3.94 the applicant brcught to the Notice
of the Respondent that under the Heod Travelling

_Allowance there is & discrepency of M. 4, 205/- occured >

in the ‘month of November,1993. That the pay & _';", 4

i

" Accounts Office issued Demand Draft im November,93
to the extent of B 81 896/- but in the Bill Register |

(Page No.62 of GPA-9 Register) T.4, Bills are

entered, the sum ‘total of vhich is’ k.77,691/-s
d.iffcrence of B 4, 205/- does not appear %o, have been
entered in the Cash Book. also. Hence- claxification
from Sri P.N. Saikia, Cashier & Sri I Haque, Accountant
may be asked for, . per Applicants applicantion '
dated 15¢3 94, as encl osed at Annexure—a—23. None’ N

of them paid any head to it end cerelessness towarﬁs S

thc Applicant: was c:_e_ated which lead %o frustration,

N\

sorte of attitudes.
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'N0.22742 the Applicemt recieved & Telephome call
' with the under—mentioned comversation - ?;‘ S

~ of the Respondent’ No.3, who was not available

L ae e
I
il

24

(n) THREATENING TO THE A]?PLICARP ON OFFIGE
TELEPHONEI . - A

On 17.__3294_, "at' 12,,15 P.M. on Office Telephone

" FORGE. INDIRA AMIEA STENOGRAPHER 10 WITHDRAWE
' COURT CASE AGAINST RECRUITWENT OF ERODUGRION |
ASSISTAN? ELSE YOU WOULD BE DERAHED AS HAVING.
 TMMORAL -CONPACT VITH HER AND YOU BOTH WOULD
~ BE KILLED". .etce The. Appl:!.cant enquired B

I

from telephone authority -about the number from
which the. Applicant got that call, but they

expressed inability. After signing sone cheques &h
supplementary bills, the Applicant wett to the . Gamber ‘

th.ere as it was l.“ P.M. the 1uck break. 'l‘he B

Applicant ix went to Police chowki, where Mr. Das,
was the Thana-in-CMrge, from where liy; Das telephoned

to Reepondent Ne.3. The Applicant also telephonically
‘briefed the Respomdent. To.3, the subject matter. The

said Thape-ir-charge, told to lodge yhe I‘.-I.R. -only
after visiting the Respomdentilio.3 in the evenng"of
that day. He didn't turn up upto morning of 18.3 94
In the 1unch break, on 1703494, 1tself the Applicant :
informed about this to Miss Indira Amma, -Btem_{to. 8
Respondent No.3, who is neighboﬁ;j of the Applicant |
i the Staff Quarter. The Applicamt also |

 gent:-a telegram to the -Di-re‘ggor Gereral, New

Contd. . " 2"5 N
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Delhi, on the same day, informing. about this (1.,e. o
the matter in the capital letters as above)s The |

Applicant informed this to the Respondent No.3, in

presence of Shri Tadak Gara, Asst. Sta. Director

" and & written Teport was given to the Respondent

Nos3 or 19*.5.94, ag at Annexure A-24.

(n) THE Am.xcmr WAS KEPT IN. DARK ABOUT THE
Amcammmms s

~

As & matter of fact the Respondent No.*B, : .
conducted tests interviews of the Candidates who applied
for all the Group C Posts of programme Cadre in
ebaence of the Applicant when he was. on 1eave, from
7.6 93 to 6.10.93. The Applicant does nt't know
anything right from the process: -of Adverbisement ,
of ‘these posts, Serutiny of Application{ tests and
isterviews etc. All the Selection. procedures/l’apera

: were‘n the: personal custody of Respondent No.3. Even

after assumption of charge by the Appli cant, he

wes - no'c gliven- any -acess %0 these papers and thei

‘Respondent: No.3 snd .Shri ‘P.G. Ghetia, Head Cle:ck ueed

to deal with these papers, by-passimg the Applicant.
Both of them were reaponsible for not filling up -
the poste reservell for Scheduled Caste and Schedu:lel

- Trive ‘Categories. It is wonderful o mote that they K

£illed up some- of the posts by a General Category
candidates at. the cost of the Welfare of SO/ST
comnmlity, in vj.uetion fRulee concerned and Article
46 of the Gonstitution of Indise

. -
C -
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Recently, om receipt' of 1 ett,ezf'-fr‘om the chernmei;t
regarding.expedi_tions.fil}ing up tlg,e back log = |
chancies_ of Scheduled Ceste end Schedcle‘s >»Tr1§ej N
N ) the Appli-caht asked the cencerned-- Clerk Sri | Maheswar
o Bcra, L.D.C. as to whether all 86/sT posts are filled
up by the. candidates belong tc these communities | -
or qpot. He sincerely told that as per direction | »
from Shri P, C. Chetia, Head /Olerk vacancies were ﬁled
up but there appears some lapsee. As almost all the :
*  vacancies are filled up except one or two occured due
| _;.tc recent transfers, the. Head Clerk a.nd the Ree-'

B

pondent No.3 o.re not thatmga{:eful as they appeared to
be =0, in th{e- pest'. The Applicant called for the
~inform ét:[o; and it ie -reveaied tha’t 38 vacanctes' of
varioua programme category were advertiséd which B
'~appeared in the daily 'Arunachal i‘imes' dated 26.9.92
.&sa, wh:l.ch :I.s available in the Office file. Deepite
S completitioa of full recruitment, the following three
m posts of Reserved Categcn:'y were. remainea um filled}-

'\

y dlgaint which general candidatea are aeeetvbd—-p‘a*cwmﬁefw
' o/e/az/_e’ Fy Anrexire -5 .
1. .?roduction Assiatant 'ONE - 8.0, -
. ONE - SoC. .

ONE-' S. "fe‘

B 1 3

24 Make Aup Ass:.stant.;

1Y

3. I-‘loor Ass:.stant

— .

This is discremimtion to sc/sm community onr the
part of the Respondent Noe3., in violation of the
A:rticle 46 of the Constituticn af India.

B T3
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(n) WIZEFUL VIOLATION OF RULE FOR ENCASHING
SATL ARY CHEQUE ON 31ST MARCH,1994, TIOLATING }!MIGLE
m(z) Q¢ CONSTITUTION OF Iﬁm :

On 30.3 99:, Sri I. Haque, AccOuntant sext a loose
note marked to the Appln.cant and Respondent Ko.S
Proposimg emcashment of March's monthly Salary ‘
or 31,3494+ On the said nmote the Applicent sincerely
advised not to do so, as it was not permissible
under the finamcial Ruls ¥:I.z. Treasury Rules and ’the
Central %vernment (Receipt & Payment) Accounts "
Rules, 1983 (Rule 64) As the Applicamt was

‘having doubt ‘sbout the attitudes of the said )

~ ‘Accountent, whe wag cbgerved to be capable of
doing anything WIong, the Applicant sent another
independent: Note as at Annexure £-25, after conmta- |
“eting teie.phqnical 1y, the Sr. 4.0, in Doordarshan

' Kend.ra ‘Gu‘wa?hafi';‘ who told that the Sal ay of March
1994 will be disbursed om 4.4.94. The Applicamt
"proposed issue of a memorandum/warmng ’co Shri Haque,
Accountant for his misguilding. On 31.,:.94 Sri
-Chakraborty Cashier was with the -Applicant to
take closing entries in the cash book and Verifi-
cation of other related record. All of sudden, the .
Respondent Noit, Sri 2.C. Datta, the Unit Secretary "'
of the said Assodlation of Radio & Television ;
Eng:i:ne_ering E‘mployees, entered in the room of the
Applicant with his fellow members asking for

" making March Salary payment om 31.3.94 itself.
The~£pplicant booked & lighteninmg telephone call,

in their presence to conmtact Shri Gautom Sen, Dy
Director Gemerd (Finance) in the l)oordarshan v
Directorate; New Delhi which wag not materie.lised.
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The Applicamt told them that such actiom of emcashing
March Salsry Cheque on 31.3.94 is contrég;tory to
finameial rules, for waich the Applicant will get

a Warning Memo from the Directorate. The said sry /<
Datta told vhem last year such cheque was emclosed on
31.3.93 andpayment ia Cash Book was shown om 1.4.93,
there is mo objectiom from amy side, how there will be

. Objection this time, The Applicsnt told them, it

was mistake committed last year whem the Applicant was
2ot there. We have to correct the mistake asmd mot to
follow the mistakes They wemt ‘away scoldimg the
Applicant with imsultimg words as 'NONSENSE', They
went to the Directqr; the Iiéspondent Noe3, who called
the Cashier Shri S. Chakraborty, who brought the note
from him, "which is at Annexure A-29, im which the Res-

pomdent No.3 ordered the Accoumtamt to draw {encash

Selary Chequs) on thet day (om 31.3.94) srd disburse
Salay om 1.4.94. The Accoumtawt ordered the Cashier

to do the meedful ordered by the Respomdent No.3, marking
(he wte to Sr. AsO., the Applicamt, The Cashier amd
the Applicamt imformed the Respomdent Noo3 sbout the
tGherao' to the Applicamt by the Respomdemt No.4,
advising to consult the Directorate etc. but the
Respomdent No.3 agair firmly ordered drawal of (encash~
memt demamd draft) salary cheque om 31.3.94. He encashed
the Cheque, himself umder his owm sigmature. The Appli-
cant hsd mot aly'time left to his disposal a&s he was to
proceed om leave to go to Pume(Maharashira) for which
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he had a.lréady booked reservation tickets. Im the
tortured disappoimted comdition the Applicamt hamded
over the charge of the Cash amd Cash Book etc. to the
Respondent No. 3 im the foremoon of the 31.3.94 1.e.
berore lumch break. 'l‘hg Applicgnt left Dibi'ugarh

for Pune om the eveniné of 31.3.94 to brimg his
family members amnd came back with them amd assumed

charge after 4.5.-?. Qi

(o) ‘DESPITE ODD EVENTS AND ATMOSPHERE APPLICAND
INTRODUCED THE PRESCRIBED CASH BOOK? BROUGHT
CASH BAUANCES UPPO DATE, EVEN THEN THE RESPONDENTS
¥O.3 CHEATED CASH SHORTAGES :

-~

~ The Applicemt despite 81l these hurdles,
tortures, humiliation tried his level best to get
the Cash Book introduced im the prescribed from '
GAR-3 amd cash balamces were brought upto date by
recovering cash from the staff comcermed who got
cash T.i.Advemces, amd vho did mot return oash
even after settling of their comcerned Tour T.A.
Billse. The Applica/nt used to tell the comcermed
Caghiers to prepare fresh cash books for the
past period, as they have neglected the Audit
Objections for which serious disciplinary action
will be taken ageinst them. They should complete
it evem during the ha;re period of the Applicamt,
Much has beem achieved, which meeds throghd
check up. The correct format of Cash Book wes

introduced by the Applicamt in the year, 1994. The

‘Cash emomolies were reduced to greater extent.

The Applicemt agaims proceeded on lesave from 4.7.94
£0 402,95 (sbout 7 months) durimg which period
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The Respomdent No.3 fumctiomed as Drawimg & Disbursinmg
Officer. The comcernmed i.é’.' Sri I. Bsgue amd Cashiers
Sri R.M. Majumder, L.D.C. amd Shri S. Chskraeborty, LDC,
created cash discrepemcies agaim. Shri M.S. Memon,
Administrative Officer came om tramsfer to Doordarshsn
Kemira, Dibrugarh im the momth of December,94 amd
becsuse of the maimtemamce of Cash Book im the
prescribed from GAR-3, he was able to assess the

exact amount of ahortage‘of Cash Balance, Despite

mi sguidamce by Shri Haque, Acctt. smd both the
Cashiers, Based om his Report Cash recoveries from

the defaulters were ordered'_ 88 umjer -~

1) Shri R.M. Majwhder, Cashier B, 5,865/~ vide
" Memo No.DIB/DDE/7(3) 95-8/5319 dt. 31.1.95 i.ee

Angemre AE-27 .

2) Shri S. Chekraborty B. 536/~ vide Memo No.DIB/
DDK/7(3)95-5/5320 dte 31.1495 1.2, Annexure- A-28.

Sri R.M. Majumdar, requested for extemsiom of date
of recovery vude his application dated 10.2.95, onm
enquiry by Sr. A.0. the Applic'ut, who &ssumed
charge im Pebruary, 1995, further scrutimised the
natter of cash shortsges amd 'thé following orders
for recovery of cash were ordered, inm addition to

sbove,

3) Sri I, Hawie, Accountamt k. 800/~ vide memo
dated 17.2.95 at Ammexure~ A =30.

4) Sri 1. Haque, Accoumtamt . 1300/~ vide
Amnexure A~31 & A-32. |
‘ Comtde oes 31
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At the growing tendeﬁy on thetpart of the
Acoountent to train Caehers in mald.ng suck

| , lapses, with the pleasure execuses by the
Director, Respondent No.3, to the defaulters,

)

the Appl:.cant requested to recomend the tramsfer
of Accountant else, the Applicant will go to .
the investigation & Judicial authority. The
Respondent No.3, had no alternative, ‘out to '
send o 1etter to higher authorities recomending.
_ transfer of Sri Haque, Aecountant, to show |
| that the Respondent No«'3, was importisl, The v,
sal d letter ig at Annexure A-33, The comtaints - |
of the said Annexure-A-33, justified his tramfer
ard he is tramferred to Doordarehan Mad.utenance
Centra, Jorhat,- -at the distence of 3 hours bus
Jourrey from Diiarugarh. This m:l.ght have helped
to solve the problem of office to certain
extent. But the Applicent is very much doubtful for
the threateming of his 1ife. The Cashier Shri S. Cha-
‘kraborty,' was issued memo for _effecting'o'ash |
" recoveries fiom the corverned as still-the cash
shortage ~was -experiemced vide Memo dated 9.‘5:95
i.es Annexure A-38, enolo_sing.- therewlﬁi e list-
of 9 ﬁersong fron%w‘hom recovery was to be m'ade.
The 1ist was prepared by the Respomdent No.3
himself, It is mot umderstood, whem the Recovery
Regieter imdicated huge list of persoms from
whom the recovery was due, the Respondent No.3,
ircluded only 9 pereon?s name.
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(p) INDISCIPLINED BEHAVIOUR OF SOME STAFF WHOM

. MHO0 WERE ISSU’ED BUT THEYNDID NOT BOT.’HER T0
REPLY , .

(i) Annexure A-34 and Ama.exure A-SS are complainta
by Cashier and his elow Clerk assisting im

~disbursement omfthe Salary Day on 30.4.:95. They

were threat;a' by the said Shri‘T.N. Swargari,

- Helper, who was issued memo dated 4.4.95 as at ‘

(a)

Amnexure A—36 but the said Shri Swargari diad

not bother to reply. It is 1ea.rnt that he was
safegua.rded by the Reepondem; No.3 at the instance

of same Aesocxati OR,

UPDATING THE OFFICE WORK BY THE APPLICART

| AFTER GETT DN THE EENDING WORK cr.mmm o

'l‘he Applicant is successful to get the pending
work C'leared with the help of herd worker et&ff

who were -asked to work comtimously 80 that there.

mdy not be any. room for amy complaint, 'whi'cb. will '

be viewed seriously by the Applicamt. Therefore

the circuler dated 5.4,95 as at Annexure A=37 was

issued,,m»tjh indication of the correct procedur]‘e :

with Tegard to over-time Allowance cié.nis. ‘maﬁr«‘ ‘

T.A, Claimg, Medical Bills and Cash Receipte from
Cashier., Thus the accountlng matters in 80 far
individual claims were concerned wae ‘Planned to
comtrol. But such control ‘has come in the way of
mal practices, hence for such persons, it was

not happy situstion and therefore the Associatiozn
viz. ARTEE turned towards issue of Towels amd
soaps instigating other s to agitate vide Anneme

A1,

Gontd. eee 33
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(r) TORTURING THE AP?LIGANT BY ¢ eommmme me

THEETS :

The Applioant brought to the noti ce of |
Respondept__No.‘i,:_ thet the -wall clock im the
Office Room of the Applioqnt is missing. The
Respondent Noes3 simply iesued!circular dated .

' 9 5‘95 exdorsing @ copy thereof to Officers, '

(8)

-Notioe Board & Security Guard as at Annexure-40,
avoiding -a proper enquiry amd report to the
Police.

THE ‘RESPONDENIS UNPLEASANE -AGTION TO TAKE
ki 7,000/-. (RUPEES SEVEN THOUSAND) ONLY- ZDIRECTLY -

" FROM’CASHIER WITHOUD INFORMING SR. ADMN. OFFICER

HE APPLICANT

Annexure 6:-41 is the Money Receipt of Responﬁent !

1

No.3, for having taken @ huge sum. of Sy 7.000/- |
(Rupees -Seven thow and) only for his proceedirng
to Guwahati with Office Vehicles When the Appli=-

B.

cant was present im the Office vho wes funetionng

as :Drawings & Disbursing Officer, he should

have 1nformed the Applicant. The Respondent Ko.3,

" evem did not bother to mark the eaid mote to |

ﬂr. A0O., the Applicant. When problems of shortage

of imprest money was faced by 0£f1ce, this action

[on his part ia mot desirable, which haa created.

courage to do insubordimation by the Subordimtes

'to the Apiolicant. The bona-fides of this sre not

yet made known to the Apphcant.
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(t) THE DRITER HAVING MORE ACCESS 70 THE DIREGTOR’
WD WL SR. ADUN. OFFICER :

-

At Annexure A-'42 & A—43, are the complaints

atainst Shri Raj Bamshi, Driver, as on\the Salary
Day of May, 1995 he did mot pick up thecashier
& his Go-worker .from Office to Bus Stand, negle-

cting their car requisitions in advance. When

these complaints were brought to the mtice

of the Applicant, he gave remarks that ask

the Driver to see him, He, being @ close Driver,\
to Director, every ome has to think twice or
thrice to taks action against him. The sald. |
Driver is a youmg-maR .having very good fat healthe
Accordingly Sri Raj Banshi saw the Applicant

but argued that both tho clerks should have
waited till he returned to Office om that: evening.
Both ef them are reaident of Tinsukis who

daily travel to & fro by bus. On Salary day

' 't;hey are delayed due to heavy diabursement. He

o aid not agr:ee ’co it. The natter was closeds

Sri Raj Banshi, Driver nd ght have reported this

to the Director. A3 @ revenge the Director
appea::gto have played s trick in such way

that there would be occnsion for quarelling by ;
him with STe. A.O., the Applicant. For which -~ - |
reference is invited to Annexure A-45, Anmxure A-46,
ﬁnnexure A~47 and Annexure 248 respectively, which

narrates fact as follows 3=
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Despite the decision taken 1r the .:meeti'ng
cdﬁv’erned by the :Respon‘dent No.#, and other
Officers viz. Shri J.P. Jain, Station Elgineer,
| Shri T.K, Gara, Assistant Station Director, 2

- Shri V.P. Bhaleero, Sre Admin:l.strative Office:t", o
and Shri I, Haque Accountant & year ago or 80y
that the Cashiere Room on the @rov.nd Floor ‘be
shifted to Administratmn Accounts Block-om

- the First Floor, “the implementation was delayed
despite requests byﬁ’ the Sr. Admm. Officer, i€

;Applicant, whose Room is om First Floor, who
func:l:ioned &8s Drawing and Dieburahing Offn.cer. -
Thejf delay appears to be 1ntentiom by the
Respondent Noe3e Even though eases of shortage

| of eash were moticed amd recovery from the
conce med Cashiers effected. With & great
difficulty the -Respondemnt No.3 agreed to shift ’
‘the Cashiers Room %o First Floor. The said

_ Committees decision was th.at the Gash Room

will be shifted 4o First Floor in & room

where. Drivers cotts are accomodated for taking

~ rest and consequently the said Drivers ‘Room )
will be shifteﬁ to ground Floor from where the
‘Cashier room is shifted. The. Respondent No.3 '
took his owh diseretion and . passed the order

No.MISC/DIB/95-8/1124 dated. 2:6395 4 inetructing
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the Iriver to vacate the Drivers rest room (:I..e. on the
First Floor of Office Block) and - occupy the one room

of Guest House ‘at To Ve Coloney fye. Doordarshan. '
Steff, Gusrters. The custodianm .of: whioh is Shri

Shambu Baruek, Graphic Artist, _who is residing ,

im ome of theGuest Room, cost free &t the mercy

~ of the Respomdent Noe3 im his diseretig {)owers.. o
'The said order dated 2.6.95 enclosed @8 Annexure A-46
_ Action for shifting was initiatea amd completed

within couple of days. Om londay the 5th Juie, 199‘5
the Driver of Respomiemt No,3, the said Shri Raj

" Bamshi saw the Applicant at about 10.30 a.m, ik

Admn. Officer's Room opposite Ceshiers Room,
where the Appli cant was awaiting arival of Admm, \ -
Ofﬁ.cer. Shri Raj Bemshi was accompaimd by two ‘ .
of the Drivers nmely Shri Réhmen and Shri Kaysut.
Shri Raj Banshi posing in & leaders form before

the Applicant epeaking angreely and adversely ‘
againat the action of shifting Drivers Room to
guest .Roon in T.V,. Coloney ina room of Guest

House 85 am 1’§u1t to thems The Applioant asked

him to keep quiet as he was goimg 0 show him the
comcerned file in .whicah the Applicamt proposed
shifting of: their Rest Room to GroundFloor and mot

in TeVo Coloney. It was the decision of the

.Respondent Noe3, who evem: did not comgider the

note- of the Applicemt and the decision of the

said Meetirg. The . applicant requeated Shri I.Haque,
‘Accountant to read the contents of the f£ile and. |
mske the Driver Shri Rej Bamsi understand ite
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Shri Haque did So, As it was humiliatiom amd
imgult of the Applicamt by Shri Raj Bemshi, IDrivor' -
The Applicamt wenmt to the Responde’itf Nos3 and

requested him that am imtermsl circulsr may kindly

be issued that the staff members will visit to

_the Director only and mot’ to Sr. AcO./A.0.(who

are outsiders) for cause of their grievemces etc.
as such sorts of hﬁmﬂia%iﬁn was faced by the
Applicant many a time in the ‘past. Accordingly,

© I.C.M. No, msc/nm/gs-s/nao dated 546495 was
eireulated, which is at Anmexure -A=3: As Shri

Raj Bamshi, Driver contacted at might im the ~
Quarter of the Applicant, ransfer of Shri Raj. Banshi,:‘
was proposed im terms of Doordarshan Kendra;, Itanagar |

~ letter as a'l: Anmsxure A—48, but the Director, the -

Respondent No.3, refused the proposal &s- at

Annexure A-47, Therefore -the Applicant is o.ffraid
that the Respondent Noe3 might have planning to

glve. trouble to the Applicut. On hearing about the o
proposal of tramsfer of Shri Raj Banshi, Driver, o
he oame to the Respondent, folding hanrded and
requested for forgiving ‘him. He came to the Quarter
of the Applican and inmviteé for refreshment and
planned to imvite the Applicant for meals. Thus

he cooled dowa the: situation. The said nriver also
resides ‘with hig family in the staff Quarter. The
Applicant had been:first time im-his Quarter for |

-3 tea. Though This is an :I.mprovement, it is doubtful, _'
how lomg &gmgwill it exist ukder the Control of

'Director, the - Respondent No.3, who appears to °
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inatigate the people against the Applicant, through
either 1nd1vidual employee -or the leaders of Associa-‘
tione The following ie the example of its kimi.f
(u) T0- CREATE ENIMIES CAPA.BLE 0 ATTACK SR. A 0.

EE APPLICAM /

The Applicam: feels that the Respondent No.3,

1s creating ememies for the Applieant by creating

atmosphere as such, - and defaming the Applicant. i
The case of the Driver, as explaned in the - foregoing .

) paragraph is & case of Similar matures Amother AJ[

such case can be: seen from Annexure A—49(I) to

A-49 (iv)e In which the Respomdent H0s3, got the |
fake 1st Class reil jourmey case, examimed through '
the Dibrugerh Reilway Authoritys by—passng ‘the 53 o
Applicant. When the fraud was proved on 4.5, 95, |
with. the Remarks of Reilwey authozity an Annexur -
A-49T 1.e./ on letter No. /ms/x(u)%-%/sas
dated 3.5.95. The remarks was that on 16.12.94,

by 5908 D.E. Reservation (13’6 Gﬂ.ass) was not fOund
The old Reservation Registers have: been throughly

checked up. The said Shri G;R. Deka is working - '

i3 the Doordarshan Kendra, Dibmgarh. ‘He 18 quﬂ.'crel- » |
as it would be seemr- .from the O.A. 1!0.115 '

o s

some pereon,
of 1995 in this Hon'ble 'n'ibunal. He does't bother
about the orders of the Group A 11 charge of En@.neer-
ing wing,‘ the Station Engineer, as i;t would be aeen

[
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from the Memo Nos DIB/DDK/I(11-‘)mouz_-/93-94/3914

deted 1.11493 at Amnexure A-49-I, fésued’tb .him

for his disobedience. The said Shri Deka resj.des

in Staff Qtr. No.C~-14 on the First Floor and. the
Applicant ‘resides in Staff Qua.rter No.c-18 on the.
Second Floor, of the Same builldinge: The Applicant
has- to psss through the conafder, in front of hie
Quarter wh-_ile«going to and fro. Thus, the Respomdent
Noi3, would tell said Shri Deka that Sr. A0+ the

‘Applicant, hes Amitiated action against him regar-

ding his ‘L' A Claim snd Serious ection: is taken

against him. With- this Shri Deka would become | o
anpgree and he is capable to manhandal the Apphcant.
This appears %0 be the reason behinﬁ 1t. If let

Class ticket No, are not memtiohed in the T.A., Bill, -
the Authority cem restrict the let Clags Claim to
IInd- G‘la,ss Rail Pare, As 1nten1:ion @f Shri Deka to

claim Ist clase rsil fare is proved 1t émount 8 to

.f.’raua and d:.sciplin.ry action :I.s mus te Having cOgﬁ.gence

to this casey ‘when the Applicamrt asked the Clerk

| comoemed, as to whether, there are doubtful

caeea of this k:ind‘; Shri -Dey, T.A. Bill Glerk, ‘
eaid ’Sir, 1!; you go iz for enquiry, you wduld
get a:l.most 90 percemt: Ceses of False I..T.O. Glaims
of First Glass and Second CIaas rail ;jourmy at
the languest distance like Kanyakumari ‘etce etce
in wbieh Gazetted Officers cases would also be

~fourd*s ’
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The Applicamt %herefofe--re;ques‘ts the Hom'ble

-Tribunal kindly to issue orders for e‘gquiri-ng

t‘hie which involvedl lakbs of rupees ‘per yea.r. »

This is- also the reason that Mejority of Employees

ig with the I)i::-ee'cm:', the Respondent No:3, therefore, |
as ‘per._the: vdi,re_ctiqn}» of Athe Directo:, the Respondent, |
No;3’, the Service As.socigtioné and employees are-

going - agazf;nfst the Applic ant for his wo faults

Tney are theesting the Applicet taking petty poixts
1ike 1ssue of towels and s0&ps, ’Bhey are threating ‘
'the Applicant individually as well as collectively
unde_.r the 'bemr of Associations. The Aneme- Al, - .
A-2 and Anmexure A-19 are the examples of thid.

( ) TORTURING TO APPLICAND TEROU% THE STRONG SERVIOE
ASSOCIATION VIZ. ASSOCIATION OF RADIO & TEI-EVISION

ENGIKEERING EMPLOYEES

The Applicant got the probleme solved regarding
»employees claims of D.T.A., T.A. medical charges etc.
There was mo ground to raise amy objection againat
the Appli cant, But as the Applicant was m_ade ‘the
target to torture for petty reasoms of issue of
towels amd s‘oaps was gaiged -by' th.e | Respondent
Nosd i.e. Shri B.C. Datta, Unit Sec:retary of
Associatiom of Radio & Television Engineering
Employees, who imstigated other categories of Staﬁ’

stating that their demand provides welfare not
only for Engl.neering crew but also the employees
of other Sect:.ons, kence all of them ‘should reise
‘hamis im protest through a commom pleteform, vide
N /
Comtd. oo 41
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the clreular dated 30.5.95 as at Annexure A-I. ;
Despite the fact tha’c order for towels was placed
on the NeTe Co V86 shop i mbrugarh, who would |
supply 41t after: getting stock from their Calcutta

Mills, which was brought to their notice im writing,
 Shri P.Ce Datta, Responaent Noe«4 instigated the

gtaff to form common plateform for the Sake of
petty matters to torture the Applicant, in whose
jurisdiction the disposal fa].ls. ‘l‘his act of Respom~
dent Nostd, as evident from the Amexur A=-T, amouts
“to miscomduct inciting othemﬂ rioutously in violation
of Rule 3 of G.C.S.(Gonduct) Rules, 1964. Every
Service Association is abide t0 C.C.S.Ce comdiuct
rules, 1964 as re-emphacised &t point No. 6(k) in *
“the C.C.S. (RSA) Rules, 1993 which is st Awmezure ArSO,
the relevant/ clause is read &8 +(k) the service
Association saall not go amy act or assist in the -
- doimg of amy act which; if done by & Government
‘ servant, would - contravenee any of the pmvisions
of the Cemtral Civil Services (Conduct) Rules,1964.
Subs_equently within & week o:::'s oR receipt of the
stock the 'employees were issued(towels. Even\after
satisfying thie demandy: the said Respondem; Roedy
with with intention to create problems for the
: Applicant, entered in the office. Roon alongwith
'hia co-worker Shri A.K, Pathak, Sr. Engineering
Assistent, oR 12.6.95, viclating the 1nstruct10nsvah'

"/

in the IoGoMo’).\soGl,gS’ as a't Aﬁmme A’-3' oy




Chetis, Hesd Clerk in the line of Mr. Haque,
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The Respomdent -Noi’4, 'trespassed in the r&pplicant"s
Office room, saymg that the Di.rector, Respondent

No.3 a.sked hin to gee the Sr. A0, the Applicatt

to discuss some pointsa To keep harmony, the ‘Appli
cent made them sit and allowed them to discuss the .
points ,tﬁey derised;-_ The Applicant stopped the dis-

. cussion when the said Mr, P,C. Datta, Respondent No.4
amgresly raised voice criticizimg the quality of the

towells issued by the Office, which are mot foumd
suitable to prestige of employees accordimg to him.
The Respondent NoJ4 raised false allegations against. -

‘the Applicant im the letter dated 15,6495 as &t

Annemre A—2, stating false allegations that

Sre A.O. s the Appli cant made venomous and. provoeative
comments against the Director (i.es ‘Shri M.C. Rajkhowa '
the Respondemt No.3) amd the Eead Olerk (1.e. Shri

P.C. Chetia, Respondent N0.9) smd-the-Head-Cherk~¢

.’defaming Engineeving Staft and the (said) Director as

1nef£1ctntnt and threatened of. transferring Mr. S

(formerly Accountant tramsferred to Doordarsham LW

‘Maimtenance Centre, Jorhat) He. Charged- of omission of

" these im the ssid note dated 13.6.95, as &%

Amnexure-A-4. As a ﬁatt_er of fact, o such ‘comments o
were made by the Apﬁlicant and questiomn ”
of discussimg such critising poimts by the ©
Applicant did mot arises ~ The Applicent is |
the experienced Sr. ‘;O.ff;icer,v who can mot comit

such mistake. It is the fact. that beca\i_se ‘Shri' ®.C.
Dutta, Respondent No.4, told thet he was directed .

Cﬂﬁtdo ess 43
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by Director, Respondent No.3, to discuss some points
with the Applicemt, he allowed them making them |

sit to discuss, as a mark of homour and respoct to the

/Director, under whose directions: the Respondent Noid .

'~

had. come to see the Applicemt.

As the Resoondent -No.4, has inte’ntionally

'written the false fabricated things - o.gainst the
Applicent, vhich gives room %0 doubt - that, the J,
Respondent Nos4 has joimed heads with the Director,
the Respomdent No.3 to torture the Applieant ald l
therefore the Respondent Nos4 has- proposed withdrawal
of the said note of the Applicant, and he should be LE |
repre manded wiih punshment of degradation for whieh ;
.

'.,they -adopt agitational Path from Monday, the 19.6 95.}
Copies of the said letter dated 15 6.95 at Anoxure f

i
!

| A=-2, are forwarded to the Secretary, Miniotry of
’ '.Information and Broadoasting, New Delhiy the Director |
'gemeral, Doordarsham, New Delhi, the Ghief Engineer, :
. E/%. Doordarshen, Calcutta, the: Dy. Directory '
Admiliatration, New Delhi smd the variouo organiea— v
tiom of the said Assooiatxon of Radio and Tolevisionf
Engineering Employees at New Delhi-, Calcntta 'and
the Umit Secretary of the Akashbani & Doorda.rshan |
Administrative Staff Association, Doordarshan ,»';*‘. ) ,;;‘;';
Kenmdra, Dibrngarh and 1 the var.toue Gazetted Officors . '
in Doardarshan Kendra, Dibrugarh. The 1ntention :
of the Respondent No.4 is obviously cler that t0 :

-

defeme and harras the Applioant such trioks are

Contd. .- 44 . |
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‘ played by him, by fabricating allegat 1on against

the Appli cent, whth the mutuatal plans by the Reepon- .

\ J

dent No. 3, who has refused to take action for -

~ providinmg police protection to the Applicant and to
1odge complaint against the said Aasociaticn at. the

instnee of the motice of agitation aga:mst the

Appliceant vide their letter dated 15.6,95 as ot

Anmexure A-2. Therefore the Applicant requested.
the Director, the Respondent Ho.3, %o grant him

| casuel leave to emable him to file am Application k

in the Hom'ble Central. Adm.nistrative Tri’bunal,

guwahati vide his Application dated 17f6 95, as azt4

Y .
Axmexure Aa-s. In fact the Respondent Jo.3, was '

justifisbly required to irmstitute am inguiry in the

natter, as he dened sending the Respondent rNo.4

%o Applicamxs room on 12.6.95, which was in violatiom

of the clrcular dated 5.6 95, at Annexure A-3, The
issue of this T, Cole was based on the prevailing |
circunstamces and also on the reftiomale that Head
of Office is the tgrivance Office * to solve the
probleme of employees which principles appear to
have been iprojected in the G.C.S. (Recogmition of

' Service Associations) Rules, 199’5 at Para 6 (d)

stating, imter-alia that all representations by the
Service Associatiom shall be submitted through the 5
Head of Ofﬁ.ce, which can be eeen from Annexure—A-SO.
The Respondent No.4 has violated the g8id C.CeSe(R.S. AZ.)
Rules, 1963, which are at pera 6 (a)(b)(d)(k) and (i) '
at Annexure/ A—SO, while iasuing letters as at
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,:(w) DIRECTORS UNAUTHORISED ATTITUDES 70 DEPRIVE

with finazieial and administrative powers, but it

' shen Menuel at paras 4-2-49 and 4=2-50 @s &t

. . o \
'
\
»
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AAnnexure A-]. and A~2. The same faults have been ’-';_

Commd tted by, the Adminmistretive Staff Association |
a5 is evident from their letter No, NIl dated '

}

, §

3,1.94 at Annexure A-19. B S | f
‘ {

E.APPLICANT FROM EIS FUNGTIONKL PORTFULIO .

The Duties of Di:rector are as per para
Nos 4-2-1 and 4-2-2- of Doordarshan Mamal Copy
of which is encl&sed at Annexure A=-51 from vvhlch i

it is seen that the Director is empowered

does't empower him %o adopt functions. of other

Offioerso The funct:.ons of Sre. Adm:tnisstra’clve
0f£ficers. (The Dy. Director Admimstratzw) and
Admin’istrative Officer are statedﬁn the Doordar-.

Annexure 151‘-54. from which it will be se,eﬁ ‘th;t |
the Drawing end Disbursing function including
Pransport Sect:.on etc. is under the charge of

Sr. AO/AO. These functions are not pleced under - ﬁ

“ p

Director as it would be seen from Annexure A—-51. L
'l‘he Director j.e. Respondent No.3 violated
these 1nstruct10ns and kept the Transport
Sectlon and drawing and Di sbursing of cash’ .
function directly or indirectly under him. Bven-
in presence of Sr. “A. 0., Gases of encashlng

Demand Drafts by himself can not be denied, 3

Theg gives room for doubt for financialvmal- |

practices. On observing these soris of tendencies
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" the Doordarshan Directorate issued.instructions

that * <.... the duties falling-under Admimis-:

trati{re' na‘ture arc being performed either %by" ;

, Engineerlng or Progremme Cadre. This is not

LY

JuS'blfi ed’ the duties of admlnistratlve nature

“should 1nvas:Lably be allocated to DDA and or

- Sr@ A.O./A.«@o if in pdsition as envisaged in
: Manual' vide OQM.N0.22/74/94—S..LI daved 1909 94,

WA-51, The D:.rec‘com is requlred to delega’ce

(authorlse) luff:.cient powers -l:o incharge of z

gs ot Annexure A=52, ’l‘hus the Respondem; No. 3

has misuSed. his powers and position to perform

‘said functions of Sre A.0/A.0¢ which lesd $0 % .

devaluation and insubordination by Sub-ordinate
to0 the -Applicant. , . . | )

R

. N Fa Ceoa
/ - ' W .'\ . " [ "', res
1 v"é' N

'(x) AVOIDING- WILLFULLY THE AUTHORISATION OF

"/ ADMINISTRATIVE. AND FINANCIAL POWERS 20~
APPLICANT_/ —— il

As envisaged in pare (c) in paxa 4 2,2 of

Doordarshan Manual as en&losed here at Annexure ,é—

other wings so that they can function w:.th : |

, eases The Respondem: Noe3y d.id not authonse any

such power %0 the Apnlicant as yet. Had he done :
80, it cculd have helped the Appl:.cant to avoid
1nsub—-ordination by his sub—ordinates, who cou]d
not have elaved to threaten or quarrellgd with

the Appli cante CeEY

.. "-v ) R L y
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&VOIDING WILLFULLY TO TAKE AC%ION FGR LIFE
PROTECTION OF THE APPLICAND & ACTION AGAINST
THE OFFICIALS TROUBLING APELICANT s

,

1. The Respondent No. 3 appears to av01d
disciplinary agtion against.afflelals troubling

the Applicant and’ he a2lso avoided actions to

lodge F.I. Res in the police Statlon whenever the
Applicant WS threatened few examples are .

mentioned in the-foregoing'paragraph;eﬂg.:—

(a) Para 4 (h) I- on page No«13, whlch relates $o.
Annexure Ar18(1) ‘ie€e threatenlng agalnst
cash recovery from the defaulters,ineludlng;

himself by Shri I. Haque, Accountant.
~(b) ?ara 4 (h) II- on Page 16 i.e. threatenlng
of missing “the N.T.C, wollen purchase Bill

~by Shri Nath, C.G.To Fx- Stationery»clerk.

(c)Para 4 {h) 2 - on Page 18, the false allegat=
" ions etc. Bgainst the Applicant by the \
' Adininistrative Staff, Association under the
sighature,of Shri P.Co Chetie,'yresidenx end

Shri Nath, Secretary; jeee ‘Annexure A=19,

A

(d)Para 4 (3) on Page 21 pertaning %o Annexure
Ar17 en application by Shri I. Haque, Acctte
who trled to0 escape by wrlting that he aia |
not: and will not threaten the Appllcanx of kis
life. |

(e)Page 4 (k) on Page~ 22 i.es Annexure AFZO(II)

- regarding the threatenlng by Shri P.Co Barua,
C.G I.,Transport Assistant, Life threaténing

caseo .
ContGe eee 48
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Para (;) on Page 23, actioh ageinst defaﬁlter.ci

o

was avoided 0% Annexure - A-23,

Para 4 (m) page No.24, Appllcants life

‘ threatening case on telephone, as at

(n)

Annexure. A-24,

Para 4 (n),vPage No.27. On instgation. etc.

by Shri P.C. Datta, Secretary, ARTEE,

enceshing Salary Cheque on 31st March, 1995,
by the Directors ' |

(1)Para 4 (o) on Page No.30, Cash recoveries

from Accountant and Cashiers as at Annexures
A-27, A-28, A-30, A-31 & A-32 Was ordered
avoiding diseiplinary enly. acefrom . '

Para 4 (t) on Page 34, avoiding action égainst f

" the Directors Driver who quarelled with e~

(k)

Appli cante

Para 4:(v) from Page No. 40 to 45 i.es the

torturing by Respondent No.4 to the’ Applicant

for which the Respondent No.3 was reluctant
)Ool/c?_
to take action to prov1de protectlon to . the

>

Applicant and make report to the Pollce abOut.‘

the notice of the agitatlon by the sald
Association viz. ARTEE agalnst the Applicant

‘ from 19.6 95, which has forced the Appllcant

to submit thls Applicamtion to the. Hon'ble
C.A T. ’

,c'ont:io -0;0 49
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2. It is obvieus that the Director, being Head

~.of Oi‘fice is respons:.ble to ensure life Securlty of the
Applicant as wekl,While emphacizing security points in thes
4th paragraph of D.G. Doordarshan Clrcular dated 1 5¢95%

as at Annexure 4-55, it has been inter-slia stated
therein that "......... through this Circular 2ll the

_ Heads of Offices directed to be extremely vigilant
~and careful about the Security normgo Laxity on the
part of any one should be v1ewed serlously and actlon
should be taken_ in accordance with the rules «seceee
‘such tapses will be viewed as laps on the part of the

Head of Office end Other Senior Officers ... .".

The Applicant is worri ed about his hfe as
threatened by the Staff members indulged in f:.nanclal *
lapses etc. The Director, being Head of eminent | B

' Govemmen’c orgenisation like Doordarshan is havz.ng

close contacts with almost each and every @oveﬁt and

noh-Government organisation 1ncluding pol:Lce authori ty.
The Respondent No. 3 has misused his position to
proh:.bit the Thana-in-charge of Chapki Dinglhi Poll ce

~ Shewki, to take entry of an FoIoRey which the Appli-
cant wanted “to lodges Which will be seen from the
Apmexure-A-24, Thus the Respondent No.3 mede the

. applicant helpless on the level of Police chowkl and
meje helpless in office through the employees ‘

and Association of employees.

3_.' When the Appl:. cant was en leave for T months ,
in Pune, he came accross the literature pgece publlshed

in the Marathi Daily News Paper 'Sekal! of Tuesday
aated 15th November, 1994 as at Annexure A—56, followed

Contd. 0'0050 , -



4y

by the English Trenslation thereof; under, the title :

““Police Protection - When ik® and Why?, in which the .-

case Reference - 'LLJ- Gctober, 1994 has been briefed:

‘ag,the Hon'ble Hiéh\Court‘Kerela,'Bench directed to-

ﬁhe‘Police‘authority to~provide PolicerprotectiOn'toi
the offlcers and the property of the Kerala Spinners Ltd.~
Co.y Kamalapuram after con31der1ng the facts that the
workers gheraged the Chief Officer and damaged the: -

_ property of the seid 6bmpany etc. This has given.
-certain courage to the Applicant that he can knoybk the

“door of the Hon'ble C A, T., in case such situation

takes playice. Hence the Applicant came back to join ;

[r&’\

duty efter 7 months in the monxh of February,35.

The Director, Respondent No.3 is an Assamese person.

About 95% of the staff is from Assam (1ncluding the whole :
N.E. Region) It would be observed from the dallies of
thls'N.E. Region that the employees 1nclud1ng top level -
'offlcers are 1nvolved in the Scugdq;es of Misappropriatlon
of money'for‘whlch they are capable to‘manﬁplate, violate
and deviate the finencial ruks and»procedure; without

Qbothering'of the consequences of C.B.Is investigations,

defamation and imprisonment etc. If there is a sincere
Officer or Official to go agalnst these attitudes, i
the culprits . are capable to humiliate,»manhandle and
even to kidnap or klll such person, by 1nst1gatlon
employees or even to the unsocial ellments hav1ng '

b
strong hold wowld of crlmlnalse The documentary ev1dences

submitted herew1th by the Applicant pxoves theﬁtactlces :

/- .

Contde oee ‘§0~9‘
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‘pumiliation is avoided. .

3] -5 I_—-
¢ 50 @
of the Respondents No. 3 to 11, who have threatened
the Appllcant dlrectly or 1ndirect1y. Under these cir-
cumstances the Applicant can not function unlss he :
n -

feels that his life Security is ensured and
o

g
f- Al

The Director, Respondent No«3, is capable to |
create fabricated problems for the Applicant ‘through

the Association 'ARTEE', as it would be seen from -

- Annexure A-2, in “which the ssid Respondent No.4 has

rea:.sed false ground agains t the Appllcant for

‘having spoken the Venomou.s and provocative comments
against th'e Head Clerk and the Director as

| ‘an in efficient. The said Respondent No.4 hes given .

not:n.ce of agltatlon against the Apphcant from
19 6\ 95 due to ‘which the Appllcant has- proceeded

as leave to file an appllcat:.on to the Hon'ble C.A.T. -

The said Resnondent No.4 has deman.ded Appl:.cant's

degradatlon etce The Appllcant is affrald of manhd&,-

,fdﬁng and his life as there will be no body to stand

as mtness even if the itppkxmkmn Appllcan’c is klllede .

The Applicant is from Ma.harashtra, who “is all alone

1n that Office from the State of Maharashtra. As’
e.bout 85% an the employees are involved in ge&tlng
the w:rongful gain by way of submitting false
leave. Travel Concess:.on claims, they are hav:.ng

fear about the Appllcant that he may probe the matter

through fhe C.B.I. and they will suffer the conse~- .

guences as th’e charges w:Lll be proved through the
Railway Record. The Respondent No.3, the Director,
is also having the Similar fear in addition to hls A

Contde o« S'L—

N



A

‘1f‘1nvest1gat10n is made. The Respondent No.3 is a

.dgher gorts df'fihaﬁcieqmalpractiees, which wili be

pfbved in the 1igﬁt of the investigetion of the k . ‘\‘
C.BJI. authorityﬁrmhis-is Why‘they”ereetOrtu;ing‘the
Applicant, Therefore the Difector, Respondent No.3

. has systematlcally, 301ned hands with As3001et10ns

amples

" to0 such extent that are of the Association plan to

hold meeting in the Residence in the staff Quarter

as it would be seen from Amnnexure~A-53. As the 85%
majority of the Staff in'Doordarshan,Kendra,_is; | N
involved in ﬁhe financial malpractices, the Applieent )
‘being the/anti—malpractive\person, is an enemy of them, .
due to which the Applicant is having fear .of. hiS*life,_ .
»Therefore the Applicant preys the Hon'ble C.A@T. to '

give police protectlon to hlm..' ' . B

(z) CONCLUSIONS :

The said Dlrector the Respondent No. 3 and
Respondent No@4 and ‘other Respondents from Nos4 to 11
have 301nt1y tortured to the Applicant threatenlng of
hls 1life etc. for the sake of Monltary malpractlces,
who may kill the Applicant as he is antl—malpractlce Bt

person, due to whose legal action the 85% magorlty of

-staff will have to undergo the seveare consequences,

main and major beneflthﬁary, who w111 have to

' undergo the magor penaltles hence he is humlllatlna

and managlng to threate the Appllcant on the guand of
aforesald matters and also that the Appllcant is

Maharashtrlen who doesn't bother to look into employees .

Contdo XX 53 |
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B) The Applicants requesty,

: 5é :

. Welfare. Why should ke speek against L.T.C. Claimsy

: whenfhe is not paying from his own-pocket.

ThusAhe ie‘ instigating the Sentiments of the employeess

GROUNDS OF RELIEF WITH LEGAL PROVISIONS :

A) The Appllcant prays the Hon'ble Trlbunal,(C.A T@)

for the Police. protection'under the powers of the Hon'ble -

C.A T+ under Artlcle 226 of the Indian. Constltution, on *
the anology of the Reference Case No. LLJ of 0ctober,1994,-

cited at Annexure- Ar56 as the agltatlon against the
Applicant is threatened$ by Respondent No.4, the Sald
Snri P.C.. Datta, Unit Secretary, Association of Radio .

- & Television Engineerlng&\nmployees, Doordarshan Kendra,

»lerugarh, as -at Annexure A-2, instigating all the

Associations of Staff as at Annexure &1, and the

‘Respondent‘No¢3,3the Director, appears to0 have joined

hends with them who has intentienally avoidef to take
action to inform the Police authority etc; as required

under ﬁhe Rule 7 of Ce CoSe (Conduct} Rules, 1964~

 para (iii) of G.I.D.(3) thereunder, considering the

previous instences of threatening to the Appl:.can‘t:. By
the'instance of submission of thls;Appllcat;ont>Pollce
protection to the Applicant has become necessary for |
which the applicant prays for the“Police'Prdtecfion

at the,Gofernment_cost.' \

b i e »

Respondehx No.3 to initiate action agalnst Respondent )
No.4, for violation of Rule 7 of ccs (Conduct) Rules,1964
in which it is laid down &8 = v “
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3 -55. : , '\

" o Goverhment servant shall -

1) e engage himself/‘or pa:rtlclpate in any demonstra—

tn.on which is prejudicial to the 1nterest of

the Sovereign’cy and interity of INdia eeeeess

public order decqncy or morality ceses defamation

or incitement to an offence or

ii) resort to or in any way gbet any form of strike ‘4

or coercisn or physical duress in connectlon .

with a.ny matter pqrtalmng to his service

or

the service of any other Government Servant ",

It is also prayed thel as a preVgntive measure, the

Respondent No.3, be directed to lodge an F.I Re

w1th the police authorlty etc. as stated in para

(A) above.

C) The }Respondent-No.B and other:Respondents'.from No.5

mXabdmvchss to 11 have committed f1nancia1 mal-

prac’clves etc. and same of them heye threatened

the Applicant violatinmg relevant Rules  as ‘explained -

in the paragraph 4 above.

i
~DETAILS OI‘ REMEDIES EXE:USTED :

~

——,

The Appllcant declares that he has ava:.led af all -

the remedies availeble to him unde_xf the relevant

service Rules, etc. i.e. in the present case as at

Annexure —ﬁ-z‘, the applicant had proceeded on leave

from 17.6.95 with a fear from the agatiation by

-Respondent No. 4,-{Jcommencing from 1946495, -

after he approachiﬁg“‘:the Director, Respondent No.3

Contde oo .54-55 _'
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to request him:te seek police protection for the

Applicant and initiate action for violation of Rule

7 of C.C.S. (Conduct) Rules, 1964, as per GeI.D.(3) - N

~ para (11i) there-under, on observing that the Respondent

No.3 was reluctant to do so, the Applicant submitted an

Application dated 17.6.95 (Saturday) as et Annexure-i-5,

inter-alia informing that the applieant is going to file

an application in the Hon'ble femrk C.A.T. fdf‘which he
proceeded on leave con31der1ng the p&st threatening cases
and fearing about menhandling and threateﬂ of life in

the agktation starting from 19.6.95, for no fault of

.Applicantg

‘MATTERS NOT PREVIOUSLY FILED OR EENDING WITH ANY .

OTHER COURT :/

The Appllcant further declares that he had not .
prev1ous1y filed any application, writ petltlon or suit

regardlng the matter~1n~respect of whldh this appl@ca—

tion has been made, before any court or any other

authority-or any other Bench of the Tribunal nor any
such application, writ petition or suit is pending

before any of them,

RELIEF SOUGHT _:

 The Applicant prays the Hon'ble Tribunsl for the

Relief es under :=

, I) Applicants be granted police protection as

requested at para 5 (4) above. et deernment coste

' II) Inquries and disciplinary actions agaimnst the

. Contdo ;;a 56
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:defanlters by Reopondent Noo3 and.such actions egainst

Respondent No.3_by Respondent No. 2. through c.B’L,

III) The Respondent No. 3 to bear the cost :

‘ of‘thls appllcatlon, w1th 1nstructions to grant advances

to Appllcant for this purpose as per Rules concerned.

IV) The Respondent No.2, the Direcfor General,

'Doordarshan, not to- transfer the Appllcant on the ;'

'lbasie'of'false complaints etc.~

»

< ))The Respondent No.z, to transfer the

'Appllcant to Doordershan Relay Centre, Eune, alongwith

the post, where. admlnistratlve and accountlng function

. is performed in relatlon to the said Gnﬁre under the

change of the Statlon Englneer.'

VI§ Respondenx No.3, 10 authorlse Adminlstrative

& Financlal power° to the Applicant Sr. A.Oa and the

8,0, without;taklng over their chagge. S o f

vi1) Respondent Nos2 to transfer Respondent No.3,
to facilitate inyestlgation to avoid poss1ble tamparing

or loss of official record etc.,

.INTERIM GRDEIL IF_ANY PRAYED FOR ¢

Pendlng final dec151on on the applmcatlon ‘

the Applicant seeks the folloW1ng 1nter1m rel;ef;—_

1) Police Prote ctlonm 8€)“che apph. cant.

i1y Trensfer of Respondent N0.3.

Gon’cd. RRL -5’6 5’?
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iii) Disciplinary action against Respondent No.4.
_iv) Transfer of the Applicant to T.V. Relay Catre,
Pune alongwith the post in publi ¢ interest, oy
in Bombay. '

v)In case of delay for I¥ above, the Respondent
No.3, to authorise powérs t0 the Applicant as

per Rules.

IN THE EVENF QT APPLICANTION BEING SENT BY REGISTERED POST:

The applicant desires to have oral heering at the
admission stage, in person for which the Applicant requests
immediate heax_'ing' in view of the notice of agitation

against the Applicant.

PARVICULARS OF BANK DRAFT/POSTAL ORDER FILED IN
RESPECT OF THE APPLICATION FEE :

T.P.0, No. 09326322 dated 15.7.1995 for ke 50/-
( Rupees f£ifty only) enclosed .

'LIST OF ENCLOSURES :

As per Appendix - A the index of the

enclosurese.

Contd. ... Verification -~ S8
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VERIPIOGCATTION

I, Shri Vasant Bhalerao, $/0. Sri Pitambar Bhalerao,
aged about 48 years, worki_ng aé Senior iﬁministrative Officer,
in the Office of the Director, Doordarshan Kendra, Dibrugarh
resident of Room No.2, Bankar Colony, near Patil "»;iork Shop,
Hadqpsor Pune- 411 028, do hereby verify that the = Contents
of paras 1 to 12 are true to‘my personal knowledge and
Para. .{7 to/.Z-r...... believed to be true on legal Sale
/_édvice and that I have not suppressed any material facts.

Dated Kb/?/fﬂqg'
Place ¢ Guwah ati SI URE OF THE APPLICANT
To.

The Registrar ‘
Hon'ble Central Adm:.m.strative Tribunal,
Gauhati Bench, Guwahati.

FORM-II
/["See Rule 4(4) 7

RECEIPT -SLIZP

Receipt o f application filed in the Central Administrative
Tribunal, Gauhati Bench by Shri Vasant Bhalerao, S/o. Pitembar
Bhalerao, working as Senior Administrative Officer in Doordarshan
Kendra, Dibrugarh regiding at Qtr. No.(-18, Doordarshan Sfaff
Qtrs. Dibrugafh:isis hereby acknowl edged.

Date :

SEAL ' . For Registrar,
Central Administrative Tribunal,
Gauhati Bench,Guwshati.

—— - G S e S gy



APt E X 1= A

ASSQCIATION oF RADIO & TELEVISION ENCGINEERING
EMPLOYCES

DOK, DIORUGAR( i

= ,- &

- ——— C I R C U £ A R, Catud, Yibrugarh,
" ths 30th fAayvas,
It has bean chsarved-that the authority is gquite
unconcerned abgut Steff welfarc, as fgp 8xample our long
/(ﬁ panding demand gf Providing essential commodities yigz,
k\ towals, Soaps is Unatiendad, \lg arex being degejivad on

e QL PPBRENE protests a8 unavailability, delayanrce ng in

tnansport gtce UWe arg vorriad abgyt ail-these Rad tapism,
We anticipate all other sectjons are alsp suffering From
the same negligant attitude., Oup demand provides velfare

not anly for Enginearing Crev rather than gthe

, also. Hence, it is time Por &)1 tg raise hands in protest,

p ~ ‘y%
- , A1l the concerned as3ociations ar
- raise thair gun dem

*

r sactions

2 requested tg

and and tg Fight uith'authority through
a coimoun pletPorm, '

Long 1iva Employees Unity,

! Yours faithfully,
TN -~ -t
G795
' \ ‘b\jl}_&’/’g ¢.>
{rcourTa )
: 5 L f]{ﬂt/ﬁ"!crertw,
M@ k‘ Ié&'bf.ﬁmdio & lelesni00
1) Unit Secre tary,FSn r?’@g’f‘»@mwmg nplayees
20K Dibrusarh ror infornation BEbETGIRRARY, BBHLQ

o 4 — 756003
\xg)/ﬁbit Socretary, ADASA, DOK, Dibrucsch Y T80 e thon
and necessary action,

Copu thie

3) unit Secretary,SaCurity Guard/Drivar Section of Dok,
Oibrugarh for information ang lecesasry nctiaon,

4) Unit Secretary, Gr-r hsscciation, DUK
informatien and Necessary action,

5) 0PPicn file,

» Vibrugarh Pap

CLLBLEOLS | Ak¥e§€

) . “

G St 28,8
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ANNEXURE-A-2.

Pb. Ne. 037321630 - 11; (,o\

0371122432
Association of Radio & Television bngineering Employees @

“r
-X

Doordarshan Kendra, Ditzugarh Unit,
P. 3. C R, Building, Milan INagar
‘Dibrugarh -

!

3 i

T8,
! The | Directer,

Reesrdarshan Kendra,
D;b#ugarh.

Sub :- Pretest against defamatory Note by Sr. aA.O.

: 8ir, l ’

The under signcd has receiveg a Nete frem Sr, a.0.
vide letter Ne. DDKAIB/MISC/9%-8/1243 at. 13th June, 1995, The
contents of the ‘Hote are humiliatery fictions and aimed at crea-
ting chaotic situation at the station. We strongly protest againet
Lhe contents and the way 1t was circulated we put ferward the
following points in thle regard -

e Nmtesuaxu net circulated like this. As an adminigtra-
tive “fflcer he should have understood such triffle.
{ Hetes- are moved in file or sent to the higher authori-
ty. Copies of Hotes are not cireulated like this.

2 ! As per.hils quotation Mri, P.C. Dutta and Mr, A.X,., Pathak's

visit to him threugh the direction from Mr, M.C.Rajkhowa,

i Director im a white lie and baseless. Does the Sr.a.s.

: ' poseas evidenge of this cemment. Actually we visited
My, Bhale Raots room cordially and nen fermally to
discuss aboutethe implementation of Pay revisien verdict.
He being our administrative Officer, we think, we have
every right to express our appeals bafere him, It was
hig strategy to sunmon the suberdinate clerks (te get

! ¥id of the querries and te cover up his ignordnce.

. 3 ' H.e circulated minutes of the discussien but cancealed

his ewn comments. He macle venomous and provecative
comments against: the Director, the Head Clerk and other
Clerks. His motivation was te defame the/ Engineering
Staffs. He mentisried the Directer as inefficient,ine
ateats the Head Clerk Mr. Chetia of transfer in the
Re of Mr. Hague. AlT thess commants are omitted from
the minutes, He ewpressed his readyness te entertsin
written cemplainte but feared face te face digcugsion
due te weakness ang leerholes in the administration.

° On the tontrasy he asked for police pretectien while
facing his celleagues ang staffs in a cerdial atmosghare.
Henceferth nene is allewed to ask him anything physically.
Does a good officer neeeds police secutrity while deasling
with his staffs in paxdiaiity cordiality. He mentioned
previous instances ef threatening, Does he posses sueh
evidence in balck and white 2 His intention threugh

citation of surh unhealthy chaotic fictdion is vehemently
denounced, :

Contd...2.
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‘ That 8ir, we denmand sycp imaginatiye and. f
defaming and

g the Lngineering

Concoerncd should ne ﬂ v
thxough degradation fer

o ing Chaos gt the office,

We shall adopt. g

itationai Path fye
Monsterye ¥ note e rog

em - 19/6/95 monday'

S 1f thisg v
withdruwn. .
| ' Thanking you - ol
Tours faith;ully ,/
; o | ")5
e ' “ ' ( p, C. DUT‘I‘A ) '
Unit SFC"(“'y"‘}. :
: t Kucio b Telguision
e ,::.l;.; Lporees
hen kena Dibrgerh
i _ boo‘d,.ewvw - 768003 !
Copy to ! A N A
—_— aec:etar)ﬂ ﬁjnistry of I & B, Naw Delhi for 1n ormatzvn
. and necesear' actio
' 2, Dir ec

ang

.-nh
tor General Doordaxs
ewcossary action

han, N‘_eg; Delhi for ypy
¢ Cheif E _n;ineer(E/Z)
ion and Necessary actio

4. Deputy Dzrector'of Administrative N
information and neeossary aéti

>ecretary AnIEE, New Lolhi
ecessary action,

6 0 President(F/X) ARTEE
—eeessary action,

‘ 7o Unit' Seczetar,
and OBcessary action

Cutts f r informzt-

ew Delht for

8. Sr,Administratjve
9. K:zuu&tz

r
» Tugarh for infu:mation
10, 3tation nqirms'z‘, DDK,D for
11, Office filo ‘

o

p
f
S
:t
'
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033 the otofP weabers including foadars of the Staff
Asenciations ape g{nfordod thati thoy ohould uontoet only Cizactor
for their geie of mimma# 49 sayy on fasun of any hffisc
asnunication ety avoiding ontsching subordinate officers 1iks
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On 12tk June®95, fn the Porencon S/Shri P.C. Dutta,
Se.EN. & ALK, Pathak, Sz.8.A. came in the room of Sr.n.0.
informing that, they are dirscted by Shri M.C. Rajkhous, Dirsctor
to contact Sr.A.0. for their grievenses, The following points
wors discussed end deelssjion of Shel V.P. Bhalereso, Sr. A.0. vas
Anformed them {n the discussion,

1. The work of pay fixation consequsnt on zevision of the
E.A. scales B,550/- 900/~ and 200ff- 3200/~ Prom 1=1-78

and from 1-1-1986 respactively wuill be aterted socon
from 13-06-9S,.

2. They told that OTA pa{mnnta fron September, 1994 isa
pending. Sr.h.0, celled Shei P.N. Safkis, UDC, vho
inPormad thst OTA bills are pending with the P.A.0,
end not in this offfce. Shel N, Konuwar, UDC was also
called with the expenditure statomsnt for Fareh® 1995,
from uvhich 1t is obsozved that during 1994<95, 0TA
payment of R,3,28,700/« was mace., The neu A.0. Shri
Memon s compatent OPPicer to look into this matter

hanceforth,. _
3 Shri Outte told hov the Drivers sre paid 0.T.A. upto pu’
Februnry®9S and perhaps upto March®95, snd 88808

are pending from August®94 or Septechex'94, Orivarse
ars paid other elaims immedietely such es T.A.4 Rediesl
etc., Sr.A.0. told them, now this fe the port folio of
A.0, Shri Memon. He pointed out that it may bs like
that but Sr.A.0. 18 oversll incharge of Admin, & Financs
alsp as por PMannual, Henee you should glve us details,
Sre A.0. 83id nothing but *all right, let eo go into
the dutalls®,

4, Shel Dutts sexpressad vory sorry state of sffalr for tho
laps that credit of E.L. and H.P.L. 18 not indicated
vhile iesuing leave memo despite his suggestion s month
8go. Sr.A.0. called Shri Fehesuvar Bors, LOC who showed
one gf the examples that such E.lL. & HP.L, credit is

Lfs \‘w‘, mantioned in ths leave memo. Km, Sultens A UDC 13 elso

Nl called uho shoued tve examplas of such nature in respect
of Engg/Technical staff,

. I8 They expressed griesvences for the quality of touels
{ssund go al} the Group-C staff, 5r.A.0. told that
N.T.C. {8 tha government aspproved crganisstion from whom
purchase is made without ochtaining nquotations. In
future they msy select sample Por this purpose, so that,’
formality of 1nvit1ng quatstions may be followed. Shri
Duttes exprossed doubt sbout purchase of touals from NIC
shope Sre.A.0. preased the call bell for a peon %o eall
the stationary elerk Shei F.J. Bore to prore the faet
but, he told gr.n.o. not to call Shri Bore es it might
be the fact that the purchase was made from HNTC shop.

( Contd, to Pﬂﬂﬂ !...)
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4,

v (B NNEXULE-AY S

then Mr, Dutte citsd an oxample of Didrugarh Redio
Stetinn, and little angrily aterted saying that 0ffise
should have sense of justice to purchase gouulo suit-
able to our prastige. As this uss disputing {nsulting
and quarelling point, Sr.A.0. stopped discuassion ssking
them to pleass fbtgai the past and let us think skout
the future, es alrsady discuesed, Then both of them e
wvent happily saying Sr.f.0, *THANK YOU',

5

( v.P, OHALERAD g
SENIOR ADMINISTRATIVE OFFICER

,Copy To 1=

The Station Diractor, with s request not to direct eny
office atmfrlaasocia{inns dasignatory to Sr.A.0. in
torms of I.Cofte NooMISC/DIB/0S5/1160 dt,5th June®95,
They should see the affietally deglered ‘Grisvence
gfficer® by D.G. £¢8.y the Hmad of OfPfice, proceduralye
They should give points in ur!tln only in teras of
CCe5e conduct Rule 3 sub pars 2‘? and psrs No,28 of
fiannual of Gffice Procedure, failing which the undore
signed raquasts the 5.D. to provide police protuction
sased on previcus unhealthy, threatening cases by Staff

‘members to Srefi.0e

\//éhri M.5. Mamon, Administestive OPficer, DOK, Dibeugerhs

Shri P.N. Selkia, UUC, Smt Nibodits Mishra Chekraborty, -
UBC and Shri Gau{ou 8ol, LOC mey plesss submit the mon
wisa datalle of 0TA, TA and Nedienl cleina ruapaotlvoI{.
during the yesr 198498 uithin 3 dsys to Sm.A.0. Posit
vuly, I red /?V_Gt" ¢ Z)-- Privers m»‘7 . ‘ )

Shes P.C. Dutta, Sre.E.A. § Segratery ARTEE unit DDK,
Nihbeugarh uith 3 request to avoid visiting Sr.A.C. as
por 1.CoMe No.MISC/D18/95+5/1160 dt.S+6-95 and extend
cooperation by giving the points of grisvehges in wveitie
ng to 5.0, Uho will sand it to SreA.C/A.0¢ Por necewscari
action snd you vill be informed about the astion taken,
Pacts etc, in weiting within s short period. You nig
kindly being this to the notlee of Shed A.K. Pathak,Se.
E.he 8lS0.

'

Smte. T.S. Sursgohsin, UDC, Shri Mehmsusr Bers, LOC with
inatructiona to atar‘ Pay fixstion work in zespast of
Eeie from 13-6~85, : o

Bldoms

et
7

SENDIR KOMINISTRATIVE OFPLCER
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| NO«DDXK/DIB/105 (1, )/93-7 (2. -4y / Data 3. 20=13-93

m;2r11~92 a suu of 5,10.‘000/- Vas deposited; dn the bank and gube

seysntly following amount hsve been withdrewn for which no record
" . . ¢!
Yas mentioned in the cash book, : :

1, 8-18-932 v R843,000/= Hhk
o . A ‘ zc 8‘2‘93 : ".ko‘lozgo/"”’ ' “‘zi
IR i 3. 18-8~p3 ~ R41,000/~ = ‘
i This may please be explagned iwediately, oy

H
R TR
1 .

Vooh Tt i3 alse Rotlced that in the cash book _page no.&ﬁ

- . . i _ - — P
e mizking ana in fte piaee by 3 9282 shest hing nosn “dyed, This:ias

in format AIR/A/37, Again in the HPT cash hook there is nw a d v
fforencn in'between 24610,875 ang B352,'844 shown in the, PP cagh

¥e. Agomani P.5..
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= BINENIRE S5

GOVERNMENT OF INDIA ‘
DOORDARSHAN KENORA$ $ DIBRUGARH b

| : | A
>N0.018|00K|8(13)|83-A| £ 440 DetadiDibrugarh, the
30th Nov®1993,
ORDER

As requestad for by him vido his note dt. 27.11.93 {n his
personal fi{le, the statlgn Director, 00K, Dibrugarh {a plugscd to
 Gancell the loavs agneti ning memo regarding grant of E.L. from
1=12-93 to 30-12.93 vith L.Y.C. to Kanyakumar{,

2. He may therefore submit & Prash leave application for the
period from 13-12-93 snugpd 8pacifying total pericd of loave prafi-
ning second 8aturday and Sunday an 11-12-63 & 12-12-93 reaspectively,
Thue he wiil be presant in office upto 10-12-03 duging mih wvhich
perlad he will give full Pactual {nformation with documentary ovie
dences wte, to Se, Administrative O0fficer, who has informee that the
physieal cash of psrmanent advance was available to the axtesnt gf
+282/« (Rupees two hundred el hty two)’\fiich has aleo beon shoun N
the ecashiser in thg spscial Rnggutar of 8ash transactions csleulations
indicating tha outatanding cash advances to the staff,:

S (-
( m.C. RAIKNHOWA )
DIRECTOR
1. Shri P.N.Saikis, Cashisr, DOK, Uibtugarh.
2. Shei l.Haque, Accountant, |

3. Shri M.Konwar, Store Keapar/C.G.=1 and Pormer Cashiep
uith {instructions to give Pull information to Sr.A,0,

memo et, etec. pertains to the period uhen he Punctionsd
a8 gashier on priority basis in vieu of his appl;cationa-

— or long. period leave. :
4,/5hei V.P.Bhalersa, Sr. Rdminietrative 0PPicoyr elonguith
: tha eopdes of memorandum {smueg to Aceountent qnd Cashe

fer together with %he coplee of thoir comments explue
nation vide thelr epilicatione dte Ry -4/ 98

Se Shr{ Chakraborty, CG-11 ufih simllar instructions as
at (3) above, | ‘

Se Kumari NoMishra, CO~II with similsr instructisng ue
at (3) above, A

i, “7. Steno to, SEO

8. “SD. ’ - \ N
9. ASEQ \“: - :
| NN
om&ﬁja

T | Cjc};%/ % - e e c,lk«{&\l i
. i} ‘\) SP/\/\ MO [S, oY {/&(\Crw ,Q: O L C\AJ"‘\ ,

<

Ca

I LT R o o
|
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" book alongwith withdrawal & deposite register

N ANM?XU@ - A4
2 /5 177
‘ .

"

(J
To ,

The Director,
Doordarshan Kendra,
DIBRUGARH.

2R UaArn

Subjecty Reply fu of Memo., '

Sir,

‘ Apropose this office Memo,No.DDK/Dib/iOS(l)/93~P
datéd 20/11/93 (Confidential), I ha

following few lines for favour
and necessary action Please,

oy

ve the honour to lay the ./
of your kind consideration

That Sir, A sum of Rs,10,000/- was

the SBI, Dibrugarh and withdrawn Rs.3,000/-,
Xespectively from SBT

de§051ted into
1200/~ anad 1000/~
+ Dibrugarh and was recorded in the Pass

maintained for
it but due to oversight the same was ommitted to-enter in the

Cash book, The whole thing was narrated to 3A0 and he has
entry the same in the Cash :book now,
rrected/rectified,

T
'The second complain fegarding loose sheet . of Cash -
book (writted on the top 'VLPT Changlang' has already been : X

shown to A0 ang Director ang already stated about the actual_
fact andg they have agreed on me, .

The third complain Fegardingxk the differente of gj ﬁé
meney of the PPC/HPT have already been shown to Sa0 and. as . }gpgﬁ
per hin instruction, we have remitted the amount to the PAO,zW'fg
Guahatl from the recoupment imprest amount and now its remain i
@ Very narrow sum to be remitted, The same @ould also be - EAPRS:
remitted to the PAO within a very short, spell of time as soon © %
as the recoupment of imprest money received from PAO;-G;ahatﬁ;(t%

[ . oo, ":fv\-(l.*,-?./'.;.‘.

I have exhibited whole aff?i‘rs'above’i,q.%? “f}ﬁ

i Further, we k?‘:}

s.of errors in?fj*
Eloborate efforts{. *
ies of accounts in:;

R

oA

Y &

g
' - '.-.‘A‘*.‘ v{g ,-t
R T okl R
- nﬁyﬁﬁ
- T I

wihn o
Yours Fais ully, Govaq
— B - — : . - L) /-- ‘\ .?\.. .{:-‘:‘:,.?
Dated Dibrugarh, ! & 4 = X
the 27th November,1993 ( Md. I.HAQUE ) T

Accountant,
DDK,Dibrugarh -

.
o
.
.o



To

" prevéous-period vith [loyaly ang honesty and unadjusteézgéiahnta
i . have besn cleared zgﬁmfhe pre®ious periods (when I was not as ° i

Yoo
| > | The Director,
Doordarshan Kendra,
Dibrugarh. i
l
- I .
"y ‘ |
sir, ¢ - !
Kindly refer to this offics memg No .DDK/DIB/105(1)/
93~P/43 deted’20-11-93 I have the honour to lay the following
. fev facts for favourgof you kind consideration and heceaaary g
?ii . T"action, . o §
R That Sir, I have transferred Prom C.CelesAIR,Dibrugarh §;
i&” on S5~1-33 and joinadjas Cashier at this station on R~._ 1-97 ,i
fl? Therefore my fnvolvent andffsgaonéibrlities 856 casiier will stang ﬁﬁ-
i - WeB.Py 2.yl 00 anuard, Therefors SD*s requested to verifﬁ% i§ 
“* ' ny service as cashier from that day to t{11 date, | 4
i Further, I have clesared thg émounts of cash for ths
o . «y"rw

The racﬁ}fican of the cash book has been daily 5§~
doing as per {nstruction of Sr. A,0, | 3
! P”
Thanking you, P
% . <
| -
i Your$ Paithfully, ‘
1 | AN S
) : ( SRI P.N, SAIKIA ) -
¢ | V . B

.CASHIER.

2 ' tBiasALa2QLBLALALALELQL S

- / :“l
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GOVERNMENT OF INLIA
POORDARSHAN KENDRADTER s any;

NO. DURAPIV/B (2) /93wn/ Loy Date t 27-11-93

duties of clerical staff, it 4g hereby ordered that from 1g¢ December,"
1993 shri g, Nath, ccr will work as Store Keeper ip Engineering

“Sevtion., He shoulg hand over the charge of Stationary ang furniture

0 Shri pranab Bors, CGII right frop today upto 30en Nevemte r, 1993,
He should subgit & duyplicate ligt of handing over charge to Sr.A.0,
simultaneously who wil) als'a"c'o'ﬁguct 8 test check on detailed check
of phy:iical verificatiop where~ever he feels nNecesgary,!

- o

2, He shoulg hand over the proforms Invoice of NrC pertain-

ing to liveries o SZeZie04 together With the Jetter Of DoGo Doardare

——————

shan s;ancéiéning the advance bayment of NTC bill of liverieg giving
feasons for t he inordinate delay angd threatening SreAsO, that the
NTIC bill will be missing if sent to PAD, Guwehety,

10 Shri 80 Nath' CGI,
DDK, Dibrugarhy

20 Shri lklo Konwar" CGUSK
DDK, Dibrugarhg

3¢ Shri Pranab Bora, CGII,
DD& Dibl‘ugarh.'

(Moo RAJKHOWA)
DIRECTCR

Copy to; e Shri PeC, ta, Unit Secreta-ry, ARIEE:,DDK,Dib ar
rug

h
Unit, with reference to their letter No, DIX /DIB/aRTRE /
93-12 dated 27~7-93; : .

2. shri M.k, Joseph, SO for bg, Doordarshan,l)ocr: darshan
Bhgwa-nl Copernicus ¢ New Delhi-110 001zwith refe-
- fence to their Mamo 50'99(2)/Gen.Dibrugarh/93-EII ‘dateq
20-9~93, T i3 stated tha=t the Tatter of SUpply of

o

e g e ame
o e o=t g
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E-d—¢ (B o
7 iy N L Cluyrier .
y ‘ - (O Y — Se bl
T FLA "“ Telegrapiic address : DOORDARASHAN <~
o o T Rewcren B %
¢ » ) _“\9
MoCRAIKHOMA, _ \
EXECUTIVE PRODUCER., I IR;TR
GOVERNMENT OF INDIA
. | A wez, fegng
§ DOORDARSHAN KENDRA, DIBRUGARH
U Fiz ¢ DOORDARSHAN KENDRA
- SHEET dle wito fafedn . P. 0. C. R. Building
qree 19 G&ql - 5 ’ Post Box No. — 8
AT = wsgo0} | DIBRUGARH :— 786003
Ho,018/00K/39(0) /9304 45770‘2/ o f5iw/DATED. G 12090 ..

Dear shri 3hattacharyec Sahab,

I ew sending hepuui th the Pullawing dllls Pop
erranging payment {in reapect of NeToC (uBABD) Ltg, dotatl ahct toomyDibeugarh,
along with ¢ sopy of B.G..Dnordarahan. Seostion sruor nogyfsﬁgzaa&c,at.
647.93,4n vhich persision to mako the edvence payment 0f RE.35,877/=(Nupvas
Thiecty Pive thousang eight hundred Baventy zeven)only,ta H.T.C ha$ Gesn
- granted fopr purchasing the uinter Liveries,

1. Woolen Cloth 43,00 wtrs, Q@ Ra,230/« R3,9590,.00
2. uoolen Cloth 16,50 mtrs, @ R3,230/- " R8e3795.00
3, Blankat 8 HNos, @ Re.98.60 Rse 789,00
4. voolen Cloth ‘ 42.25 etra, © R8,230/= R8+9718,00
Se Woolen Cloth | 1,83 otrs. 3 RB,230/e Rs. 421,00
6. Blue unolen Jsrsuy 32 Nos, @ R8.176/~ R8,5632,00
<7+ NoBlus Ugolen Jarsay 30 Nos. @ R3,176/= " R8.5280,00
2+ woolen full Slueved ' |
"Jersey (Ladies), 2 Nos, _ Q@ Re,.176/= fids 352,00

_— e
! UL - Haogggﬁ’ioﬁﬂ

I hope that your eudit requisrcoent has boen
nov fulfi{llad and I request you to look $zts ths mottor personally and
expadits payasnty,no that the ugntar liverias can be fssyad to group *D*a‘C*

—atoff during the current of uinter. o

utﬁh best vishas for A3y Yaar,

Ybyrs“alncarely.

. e
)
\\lév

Encl.as sboveg- ( 8, «RAJKHOWA )
. Shri Bhlttoehar;aa. ; o
Pay & Accounts (f icer,

Hlmlatrz of I & 8,
gowrgag hl:.R

00 Nagzsng oad : ‘
Gumaha§5-701021.' ' - Cont,

. : ' A
e 5 \S% ng(

o Tl
g, Boomamh T
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o Cgﬁy tos-
1.M/8 N.T.C,Shou Room,New Market,0ibrugarh-786003. It is

N fequastad that the goods may kindly be supplied as thers:
o 1a no hitch for arranging payment now.Your co-operation in
v - the metter is highly solicited.
f Nv/éiShti V.P.Bhéle;ow,S.A.O vDe0.K,Didrugarh with instruction
; to pursus the mdtter Purther. .
A ' —
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% . “National Federation of Inférmation and Broadcasting Empléyees _ ‘ VW/
- et Doordarshan Kendras:::: Dibrugarh unit.
. "‘/ .
: . . i
To

14 '

-«

The Station Director,

. Doordarshan Kendra,
ey Dibrugarh,

Sub:~ Minutes of Generl body meet of NFIBE,DDK,Dibrugarh,

Sir,

"The subject cited above the undersigned on behalf of all
the staff of DDK,Dibrugérh;would like to draw’ your kind attention
towards resolution adopté@d by the general meeting of NFIBE,DDK,Dibrugarh
Unit, | f’

It is unanimou§ motto raised froﬁ;all the staff regarding
the rudeness ang kezeming unbecomming behaviour of Miss I.Amma
to the Seniors/Juniors and 11l treatment towards Group 'D' staff,
Miss Indira Amma,FA has made a deterioted situation at the office

premises after her Joining in this station., A few examples are
bring to your notice. '

(I)On 16th Bept'93 during the time to “Gheraw to Station
Head" as per agitational programme called from NFIBE, steering commie
.- ttee on our legitimate demand when &ll the staff were attendeq for
peaceful programme,a nuisance situation was created by Miss igdiaa
Amma, PA and illtreatmeﬁt towards the staff which tempted to all the
staff but it was restrained by somehow.

e (2)Miss Indira Amma had quarrelled with Mrs Anjana Dutté,
Peon and illtreatment to her without any provocation. When Sri D.
- Bordoloi, local Secretary,NFIBE AIR & DDK,Dibrugarh, had tried to
. made understanding between them but Sri Bordoloi found a rude. beha-
viour from Miss Indira Amma, Pa, Because NFIBE did not taken any

action against Mrs A.Dutta as per Indira Ammg's,Qomplaint letter since
the NFIBE has not found aﬁy fault from A.Dutta, Peon and that mistake
was created by Indira Amm? only,

(3)Sri s.Nath has been misbehaved by Miss Amma, She quarelled
with him by using uncivilided and unrestrained language at the top
of her voice in the glaregof staff members, . L
Lo ;.

(4)On the first :ay of Production AQSistant Interview (Oral)"
vhen our deputeg staff asxing the certificates for physical:check up
fas.it is to other candida#es a;’she too offered as a caﬁdiaaté on
;Ehat post, but Miss Amma ﬁas shown rudemesss and refused to .show
certificates to them.

s P e e ..

Contd o o‘ .-.;w(‘é).m.'. - -
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weorrect herself, But it appears that she has acclerated her dubicus éy
dealings ang acted in a manner unbecomming of Government Servant ir A

gross violation of rule 3 of ccs conduct Rulesvclause 4, 1964,

The house una@imously decided to expell her from NFIBE
and she will not be concerned of any matters of: NFIBE,

It is also brought our notice towards her rudeness beha-
viour to outside{visit0rs; If the Head of the station's pa behaves
in such indecent way., what will be the image of our department in _
outsiée? S0 it is informed to the Head of the Station that Miss Indira

Amma, PA of Director, Doordarshan Kendra, Dibrugarh has violated all

official decency and decorum which for tantamounts to subersive and
discipline ang warrents stern action against her under ces(cea), 1965,

The Federation therefore, demands immediate transfer her
from this station for sﬁch,gets which broke the peace of the mxfkf
office.Otherwise Federatioh(NFIBE) will bound to take other coarse
of action under juridiction of NFIBE's rule, ‘

aff regarding
the rates andx arrears. Since the ict

type quarter are Just a Hostel
accommodation only and the;e is a Vast difference between 'p? type

quarters and 'p! type quarters are almost same -to 'C' type quarter, So
rates should be as, o ' _ -

'B' type - R 50,00 5 «

'C' type - ks 25,00 .

" 'D' type ~ Rs 20.00
T T This is'reque;t from the staff to deduc} the electricity
bill from the quarter staff'in current month ang ﬁggt in arrears.
Since $o many staff were p%ssed away thrdpgh this station without
deducting electricity bill%.so_ie~i§”§uite contrgdictory among the staff.

-

With thanks,

Yours faithfnlly,

Nt e ey

e v 'T‘) .
. /
.e__,-!\f_‘mr!ﬁ‘cc' Y

' ‘ : Nsuonaf WW%L&MIM
| ' rnd & Conna Ga e tat Vi ar
! . é&d 9) (I‘,';zzﬁ.\ NPTy .}§; n,ji

! NF LBk 'D ui’i{;ﬂ&. )R\Eug@. S AUD t °
V Dibrugarh Unit, ‘

.
| . .

|
|
’
|

. (1) The Director Géneral, Doordarshan, Mandi House, Néw,Delhi.

(1i1i) The All Unit Secretary, NFIBE, _ o

€111) rhe DDG (NE), Chandmari, Guwahati, -

{iv) The Chief Engineer, AIR & Doordarshan, Calcutta,
(v) The Station Engineer, DDX, Dibrugarh.

.- (vi) The Station Enginéer, DDMC, Dibrugarh.‘

1 v
. i

i P
! .
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_ | LPYRETRTY
',. ' . (v )»'-7,«)\4,(’)\/!”*1\ .
\5‘ . . . ) ) 2 o . ._‘ e e
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« : ¥ \
, To,
The Director, -
T—DDBK, Dibrugarh,
o Sub & Attending office at mid night by Sr,AO
* }t=e———=reported by Qecurity Guard,
; //-._,_/
' I : v
Sir, D

With du@ respect & humble submissicn, ‘I beg to
state that Shri VoRLBhalerao. STreA.0, at this station came

?-w-~--~*vinto~the~office on 8th Dec'93 at about 12,00 Hrs ¢mid-night)

and opened his office room and gone away to the campuss at
about 2400 p.m, (nfght)o This has been reported by the Security
Guard, Shri P,KsGogoi in the next moxrning of 9th Dec'93 to
Director and to mey It is alsom stated by him (Shri Gogo1l)

that Shri Bhaleraoﬁ told the Security Guard that myself &
Cashier had threated the life of Shri Bhalerao for which,

it's learnt, that Shrl Bhalerao had given a Ring on the same
mid-night from his ichamber to his residence informed the

above allegations (i,e. life threating of Mr.Bhalerao)s 4 »vunkon
(9 2t /Lé,g,g LC(L'/ L0I€ A@I (ecn 0 AT RUR2 ) ,‘"y,gﬁpnee P U
LD t el coidc WO HC o xci yopweel .

Therefore Director is requested to look into the

matter and take neéessary action,

N | Thanking you,

y | | - Yours falthfully,

glot _—

‘—,— , J o/ \/‘-9/
\/' A :’.( / /Z‘ﬁo CL/'

1

.‘{"' )
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T Adminictere oo . ANNEXURE S o
' . Administrative Staff Association '

-
~

v Doordarshan Kendra

»

‘ Dibrugarh
Ref No

AT 7 VYT oree

A meeting of Administrative Starff Associetion,DDK
o Dibrugarh held gn 3/1/94 at 1 P.M,

R . .
: B the meetzné?preslded over by Shri P.C.Chetia,H/C
the Follouing resolutioniape adopted,

’

Ty 1) Representation submitted by Shrj °.MathyCG~I vide dt
Y 4/12/93 has not been forwarcded to Director Genersl by the affice
' after a Laps of une month. The authorities keeping mum in this
ZAF€3pect. Association is great concern gyver such attitude of the
" Joffice. Sri Nath is hareby requested to Submitt the same to the
/'*{SQirectorate General as advance copy. The Director, DOK Bibrugarh
35(913 Tequested to varify the same at the earliest,

<

T 2) Jince the authorities fail tg take zppropriate action
V;)against mishehave, misconduct, misdeed and crimina) activities
90*// of a senior most officer as Provely reported by Sri I.Hague,dcett
~+ ¢ vide his information (urLtten) dated 09/12/83, a1 Staff of upk,
, f‘,Dibrugarh has strongly desired the action against the defaul tep
L within 7 days of receipgt of this resolution,

1§ ~&@}~——~ Forceble recovery from Salary (without recovery from
- H3vailakle cash lying at office since long back)from any staff
) wis net permjitted by rule and has not provided in the constitu-
¢ )Ntion, Therefore the Direcﬁor is requested tg take a spot enquiry
xto this matter ang take action agatnst the officer far whose
z Wrong information the Family of the poor employees have heen
jgsuffaring for not disbursement g monthly salary in fgll,

5 Permanency/Probationary Case of the staff those who

k‘wiﬁ have completed tuo years of service may please be taken up ‘at
' X the earliest, _
{

PE) Proper allotment of dyuties op administrative staff
‘gwrﬂ//hay please be done immedigﬁply; , o
e

Recreation cluyb of G0K,Dibrugarh may please be shifted
ébgﬁ from staff coloney to .Office site.

vaB)if§ The A.5.4. Dibrugarch unit unanamously decided, to send

e ‘p] elhi to mes$% tn discuss with the neneral
™ ¥oo S8craetary and president gf the A.S,A, regarding various anoma-
I« lies which is prevailing in the office since three/four months
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i& e ‘ mMZ€!§£§{éiESE§?§€%}9m{£7n W
¥. _ Administrative Sgag Association
C o Doordarshan  Kendra
: Ref No, o | le:a;g_arb Pate, 3/1/%4

.

back (for getting Nation wide Support 2gainst the #issriminge

c tion act of the autharity). The ARTEE will also be requested
to send two dalegates, to New Delhi with us For,narrating the
Aroblem facing by the antire staff of DDK, Dibrugarh,

8)*@9 The association felt it necessary to Porm a CO~0rdie-
nation committse with the ARTEE (in local laval) 'to stand 2Qai-
nEt di3crim£nazian/act and reprécsive measure of autihority,
ARTEE has Pully supported it,.

g) Association Dibrugarh unit meating should 5e held g

<. once in a month ({,e. Ist ueek of svery manth )
10) - Secretgry of ASA has delegated full pouer ny today'a
e\ (03~01-94) meeting to write to the Director Seneral, Doordar-
z:quﬁghan. Nsw Delhi on hehalf of association ag fiscussad,
A : ;
d:éa; 11) The seniormost officep (Sr.ﬁfﬁ,} dant on 0/L Far
£l 3ye wem.f, o ‘ « But he did not peme dack from

e

v

Jhieave and hag u86R Staying at home For long 3 months without

f’iq?m&maticn /intimation tg this office, The s¢fice had severly

%

e

remindsd biwm, but he did not respcne any time. The office hac

I at last reportad to the Dte. fop sasking permissionn. to place

ths case with the palics-authority (all PEPEL& connueting to

the abovs ars anclosed) ]APter 3 _monthe keeoing mum he informed
tils afPics hy tolegram, ‘This. is the activitdées of 5 senior most
oPPicaglﬁut no action is iso far been taken by the affice autho-
rﬁtﬁkfh‘bért ‘rom the abgve, thers are a members of seriguys
Pact€ agajnst him which is bsing ssnt tg the D.G.000rdasshan,
New Delh{ with statement |for verification.

23 Sri-P.C. Baruah,GG-1 has heen autherised by (he

‘3 Association to discuss with the lauyer Por syuch pay cut fram

the officials and other ancillary matters a8 discussed,

Submitted the resolution to the Director from Sl.No.

A to 7 and 12 Por {mmediate action before thg smergency meeting

- 0of the Assnciation to bs held on 10/1/384,

?ﬁ? | Q?Lii:ﬁpw»w"’

THATHMAN g, Lerng-
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ANNEXURE-p.g9

R

i ' GOVERNMENT OF INDIA A
- DOORDARSHAN KENDRA: : DIBRUGARH. A\
CY
, ND.DIB/DDK/8(13)/93-5/ jﬁ}j%; ) Dated Dibrugarh, ths
‘ "~ 19th January, 1298,
B
X .ﬂéﬂgﬂﬁﬂﬂﬂﬂ

With reference to his application dated 10-1.94
Shri P.N. Saikia,CG-I Cashjer 1s hereby informdthat his request Pop
changing his portfolio(except cashier)is under consideration
| Pravided he completestha rewriting wark of cash booke etc. in viau
of the audit objections rajsed by the Internsl Check Organisation
of PAQ, Calcutts. '

2, He has not teken over the cash fram the day of his return

Prom leave on 10-1-94, Hegﬁg 39 ie having full day time to attend
. ) @ i, ate e

to the above work,as earfy as possibie sq that hés duty can ne

changed as per his request,
3o/ He is therefore directed to arrange all relevant documents

and vouchers chronologically monthuise, he himself may pleess
S intimate ths date By iehich he is likely to complete the above work,

7, 4. He is also directed to Co-operate to sattle ths cash advance
in consultation with SreA.0. whoxw will brief the progress report
to the undersigned regularly,

Y : : B “\ Qét)///

; P A\ ,
i | ‘ ( m.cY @agkioun )
S . . DIRECTOR
2 - To ' , o '
ShriP.N. Saikia,CG~] Cashiar.
00K, Dibrugarh. : -
ALapy to s- S L
A e ' . .
, 13 Shri v.p. 3halero,Sr.A.0.0DK, Dibrugarh.
Ve ' 3. Shri I. Haque,Accountant, DOK, Dibrugarh.

_._..--........ r——. 3 . ~st8 no to S . D.
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/%40@2:X13»1 %7 / /7 CUNFIDENTIAL

GOVE NMENT OF INDIA
DOORDARSHAN KENDRA ¢ 'DIBRUbA

NO, DIBJDDK|7(3)|95 sl 5/9 © Dated, Dibrugarh
: ‘ the 31s6,Jan'95,
T /"..,\ ,'.f reow 14’
negneo

N
ot ;

ﬁdugé_ : ThlS is noticed that while wuorking as cashier fgr the
perlod From 15-5-94 t%k16 11-94 by Shri R.M. Mazumder, LOC a discre-
pén01€s 1n ‘the imprest account amounting Rs.5,865/-(Rupees Five
thous ihd glght hundred sixty five) Only is incurred. This act has
resulted a shortage of Rs,5 y865/~. Shri Mazumcer is hereby directed
to d’pOSIt the money within 7 days to the cashier ih order to avoid
any stern or drastic action over this iasua,

Any dlscr;penc1es if noticed afterwards from outstanding

113t of advance in addition to above ad varﬁe that also required to

smttlp indivisual cashler in uhich 3Lrloﬁ the discrepencies partains.

—:l
4 =
p ]

N . | \ - -
v ) - : '\.,‘ _ //
' ( M.CLRAJKHOWA )
DIRECTOR

To

Y Shri R.M, Mazumder,

Lower Division Clerk,
Ogordarshan Kendra,
‘Dibrugarh,

LA T 2 W % @n faemadl 8.5

£



P 2 o e e i - B SRR N e e

- ; NEXUZE-p. %FNFIUE&TIAL
ANEXURE )

, GOVERNMENT OF Inp1a  (£€
oo .DDDRDARSHAN KENDRA::DIBRUGARH
1¢)
&" Lo .‘,-| N
' NUGOIB]DDK[?(3)J95-S| AR - DATED, DIBRUGARH
THE 31ST . JAN°gs5,
4 | MEMQ
3 -

¥
This is noticed that while working as cashier for the
Period from 16-11-94 to till date by Shri S.Chakraborty, LDC a
Ciscrepencies in the imprést account amounting %.536/—(Rupee&
"ive hundred thirty six) Only incurred. This act has resulted
a shortage of Rs,536/-, ShriiChakraborty is hereby directed to
depositee the money within 7 days to the cashier in order to

+ 3void any stern or drastic actjon over this issye,

i

Any discrepencies jf noticed afterwuards from out-
Standing list of advance in addition to above advance that also
reguired tg settle in-divisual cashjer irn which period the
discrepencies partains,

i
1
t

. -~

‘A

. ;\ ,'\
W

A //‘
( M.C.RAJKHOWA )
DIRECTOR

+ T

< Shri SoChakraborty,
tower Oivisign Clerk,
lloordarshan Kendra,
Cibrugarh.,

* % *HR ke

3



. " The Directo or,
Dooxdarshan Kendra
Dibrugarh. -7

3 - Sub Request to extend the last date of
‘ feccvnry of the short amount upto,/

R, e 3lst March'9g, /

Ref

Memo 1t DIR DDI/7(3//OF~5/‘319 _Cated
01-02-95, e T
V1-02-95, .

Sir,
Q&

With due respect and humble submisa ilon,
I, uhrl Radha Maghab Majumder, L.pL, C.r would like to state
that I regret for not being able to subiit the short amount

Oof IMPREST fung by the due time as per your memo 4 mentioneg
above.

That Sir, I am a Lower Division Clerk of
this office ang acccrdingly my salary is about Fs 2,250/~
Per month. Inoreover, I am the only Duao—ﬂu"ne of ay family,
But still, 1 agree to pay the asked amount by 37-05-95

beside facing a lot of problem,
A

Therefore Sir, k¢ nDJnﬂ in visw ¢F the 10D0ve
fact, I hope you will be kind enough to extond ihos
date of Tecovery upto 31-03-95 ang obli

will oe»very mych grateful §o you. :

VNW Thanking you in anticipation,

‘w m P TaE

3 ':

&N \*‘)9 | ' : Yours {ith "1 ]-“J‘_y,

f \ ¥ s

1 ioj2la¢

. : ; U RALIA "MARHAB HAJUMLER )
o e

g Lower Diviajion Clerk

* k L -

_ _ n e e +




Y RVE IR N i e
m——— | FHNEY URE-A 20
SOVENRENT OF phopn
CAORLIRSHAN KLNDRASLID s RN,

T pfs $L 00 |
ng,cxa]Pruarv)]e(3)lau-n]x.uj b5?3/4~ R Uated, Dibrugarh, the
7 | J7th fobryary, 1998,

&
2 B 2 E &

Shri l. Haqge, Accountant has -gr-ed to pay Ro.B800/-
(Rupses sight hundrrd)only in prosencs of Nefo(Sri M.S, Memon)
& Cahhler(Srl 3¢ Chakraborty) & the former Cachier(Srf R.M, -
Mazumder) as after settlemont of Tour TA bily na.A-2(1)| 326
dt.0"=05-74 of Shri K, Ramanan, N.E. He has takan R8.900/-
(Rupres ~ight hundred)only Prom the oone Cashier Shri R, Salkia,
CeGeel in an Arbitary manner on 17-pg-04 A% por entry {n the

Cash Rocovory TA Advance Register Page NO.8.

ns Sti I. Haqua.‘nccauntant has nut‘rafundad Rs.q00/e
(Rupees eight hundred)only till date, it ts heroby ordersd thnt
Cashier should recover Rs.800/«(Rupses eigﬁﬁ hundred)anly from
the salary of Sri I. Haque, Accountant faor the manth of Feh'ng
& {ssus cyclostylad recsipt for Imprest mONTy reeovery., He §a

hereby warned not to regurr such instances in Puture,

2

)

¢ mald) Ragkiona )
DIRECTOR

. Copy_tose ~ : |
1) Sri 1, Haque, Near Outdaor Stndium, P.0.Boiragimath,
Dibrugarh, ‘ :

2) sri I, "80U9.fﬂccountant, Doordarehan Kendra, Cibrye=
9arh through Cashiery— | |

3) Sgnlor ﬂ.ﬂ./AJ.O.
4) Sri Rs jin Saikin, LOMC, Bibrunsrh,

—— 5) Srt S, Chakeabort., Cashier, Bii, Cibrugerh, ta make

tecavrry as abova,

-2 ' BLAIEL LR

.

£ 3
- %HW’Q(

o #8

)

N
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\
Gatad, Dibrdgarh
the 1g8th,Feh'9s,

PSS

.  GOVERNMENT OF INDIA
\ DOORDARSHAN KENDRA3 3 DIBRUGARH
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The serutiny of the imprest TA advances has boan
gonductad and found that Sri l.Haque, Accountant has not revunded
a sum of Rs.1300/-(%upses One Thousand Three Hundred) only till
date which was taken by him on 28-04-92 for his tour to PAO,Calcutta.
He was raluctant to pay this amaunt when asksd for on J1-12-93,
Tha TR bill fPor this tour has sines Mesn settled and thare appsars
no reasoning for keeping this. refund by him pending. This sort of
his untrustworthly attitudesare unpleasant and against financial
disuipline vhich i8 not expected of an Accountant, Therafore, a
sum of Rs,1300/-(Rupess 0ae Thousand Three Hundrzd)anly is baing
recoverad from his sslary Par tha month of Feh®1955 Por which
{iashier will {ssue him @ pttﬁtad’iecaipt for héving ragoversd the
said amount, :
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( m.C.RAIKHORA )
DIRECT IR
Copy tot- &

Yo Srd l.Haque, Ngar outdoor Stascium, P.0sBoirsgimoth,
Oibrugarh. :

2., Sri l.Hagus, Accountsnt, fguvrdarshan Kendra, Dibrugarh.

Senior A.O./AQB.

Sri 3.Chakraborty, Dmardarshan'Kandra,ﬂibrugarh to
make recovery as abova. e '
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@ Agomani P.5.Q
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1« The Deputy Dirsctor Ganeral,
North East Regicn,

Dourdershan Kendra,
Cuuvahati, ~

2" The Station Dirsctor,
All India Radio,
(‘ Guwahati.

DOORDARSHAN KENDRA, DIBRUGARH

Telegrap;iic address : DOORDARASHAN
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DODRDARSHAN KENDRA
P. O. C. R. Building

N Post Box No. — 8

| ' DIBRUGARH :— 786003

faiw/DATED... 22702798

Subs-Proposal for transfar of Shri I.haque, Accountant

ODK,Dibrugarh to DDMC, Jorhat.

Sir, ——

It is understood

that due to sudden demise of Shri B.C.

Dowsrah, AccounBant Doordarshgn Maintenance Centfe, Jorhat a post of

Head Clerk is lying vacanf-thars.

It is propossd that Shri I.Haque,

Acecountant may kindly be transferred to DDMC, Jorhat who uiLl'ba releived

immediately without vaiting for o substituta: S5hri Haqus wes recruited

* 85 CG-II in AIR,Dibrugarh and since then he is working in Dibrugarh ti11

S ] s X" P

This officse has got an imprest ahount of Rs.40,000/-(Rupess

Fourty Thousand)only. Shri Haque
of imprest by showing incorrect s
tour purposes. Though the staff

is in habit of misappropriating the amount
ccount of cash advances paid to staff for
membsrs reFund,the amount, he indicates the

' amount as sueh outstanding. In the course of time such amount sg accumulatey

that no imprest money is availabl
utilisation of amount of miscella
Administrative Officer Paced som

Lo government account and tg reco

8. Such shortage of imprest money lead to
neous receipt two yssrs ago. Our Senior
any problems to get this amount remitted
ver the rest of the amount from the cuncer-

ngd cashisr etc, During the ﬂeave period of Sr, A.0. Shri IsHaque,Accounta—

nt misquided the nsgu cashier iand

again~shortage:bf imprest cash is ascerta-
' | (Contd.....2)




@ My R 2

: . &,
ir.d by the neuw Administratiye 0fficer, who had ng alternative except\"
%0 "issue orders Por recovering the Shortage amount from the new-
cash%gr, which is‘under pProcess, Shrj Haque, Accourtant thys creates
problems and cashier hayg to refund the amount. Shri Haque,Accountant
88capes on ths plea that he is not supposed tg handle. the cash. Neither

tkthis office. The Sr, and Jr. Administratiys Officers ars Pacing the
Problems created by the Accountant, - Both Jr. and sr, AR.0.'s ars on
tenure posts, Ngu R.0.'s will aluays cgme tg this*palce and will feece

Our Head Clerk has 8xpressed his vigus that unless the impresﬁ account
is haintahned 8ccurately, he will not taks overéthe Charge of an
Accountant, Some how we have convinced thg Heaq Clark to look after
the charge of an Accountant min addition, 1In DQNC the imprest amount

89 Barly as posaible,

¥ | i m.codaaxﬂﬁﬂg/;

.t DIRECTOR

. Copy tot- : B ) ‘
-, Sr. A.0. for information and Necessary action,

f/' \Mo:i :

y ' ¥e. Agomani P H.G,




wPoerdarshan Kendra,

Te
the Director,

Oibrugarh,

Swarqari, Helper,

Subt-Misbehaving by Office StaPf by name Shri T.N, @

Sir, . : '
I, hri Sudip Paul, LOC would Yiks to state that

I have been misbehaved and threatened by one of our ouwn

staff, Shri T.N. Swvargari, Helper, ,
That, Sir, I;have bzan deputed teo assist Shri S. Chakses
raborty, Cashier to distribute the salary monsy. Hence 1 was

doing so. Whilse I gavefthe amount of Salary of 5hri Swargari

T7TTTTTT"8P Re, /82025 ons tug rupes note was included in the denomi-

)

. . Datad, 3"'4-950

nations, which was notin good conditien. He requested ms to
change the nats, but as thers was not any good conditionsd

note. So, I asked him to collect the said amount later from

~ the Cashier{Shri Chakr%%Prty) on the basi{s af good faith.

But, I was éurprised to see that Shri Swargari
got angry uith me and threw the damaged ﬁote and accoedingly
he threatsned me saylng that he will trsat me outsids the
campus,

¥ So, I don't Pind any such fault ;rom my side Por
uhich I can be charged:in such a way. |
| This is for your kind informationuith a requast to

look into ths mattersefiously and also to take disciplinary

action against the guilty person,

[

oS -ofBeshis

Yours-faithfully,

" Copy tos-1) Station Bégdoesr, Ffor kind jinformation,

N VZ)‘Sr. A.0. for information & ﬁecessary action.

3) Secretary, ADASA, DDK Dibrugarh. -
4) Sarrptary’ ARTEE NN nlhfiz;;nrh‘
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na.gx_tgng_,qgg}u-sl_i 1 —ww - Dstad, Dibrugarh

—— tha AthApxil’gs,
BER Ramoun o

at m".’n in the aftepnoon, while
selany. for the sonth of March*9S Shri S.Paui,LDC wha

vas Alustant in geeh dishburssant gave @ tun rupse nota in sslary p

poyment s of B.1370/~ ta Shedl Firthe Neth Suargeri, Helper. Shei

)

Te

 DOK,Bibdrunerh

Swargeri got = angey with Shei Paul 8aying that ths tue Tupep- note.
w8 Rok gccaptab;l tp him Jatﬂn dnmsga ..»bri Suargazif’an anpry that

ha KLhzou the demegsd note nr two rupoe “Shed Paul uai.ng insulting

hnguago and throatenad smu Peul thet ha will treat him outside
the offica paupus. This uds Grought to the notice of Diruntor
femndiately Dy Shri Paul. a& |
2. The above uishohavigus on the part of Shri Suargari
is against office discip and xuloa af lau and erder. Shri
Bwargeri is therefare u:z:ed ,@a fn ‘i’.‘my dleeiplinery action
should not bs {cken ngalnd: hime Hia uxplanation should reach in
thia offico within thres days of mcoip&a? this mumorandum.

+ .

" { MJCLRAJRHOWA )

Shri TaN.Suapgers, DIRECYOR

Halpar,

o W

1
{

Copy tosse
%. Shei Sudip Paul, LOC.
2 8}:! S.Chakxebarty. LOC.
/% Spara l:apy. ; '

e ———
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CSuwmieStreanlining of rrvcecure for early puyment,

10 O,T.A.
<) TOUR 4A

2) MEDICAL
ﬂm“

s

]

Owuut“«vpr'w-u SRR R S I L R el Rk IRT PP TIV WY iy WP AR DOl 14 ST - 5 il PP ainiins SR
i

Os:l;o;\/rin'; procedare - hD_v_“.»'!.;ld be nhgervad by »ll
concerned Lor payment uf ¢ :riour clsimsg

QTA clahns of pxmvinv month “huuld be submitted

to accountsg tlon besoru INth of next mounthe
four Xh clalms should Le subwmitted to Accoimts

Saction within s weel: after completion of tour.

mnpbl7g/ﬂurtooﬁs nf medicines, sablats/cspsules/

injact*dns FLC anoutl be sukmitted to Accounts

Sactions along with ths madiCal cladxa, -

4) CASH RIUGL &"‘xuash repayment should be made to Tashier only

COpy for circulnt!.qn toie

el T —

for v...ir,h cash u.cul,,ts s5NoulC La obtalnewd,

(//I /'_/)/,

1) 'Iue virector

2) étption tnyinzer
3) :wE/ WD , B
_fu/fr.\.(‘. L . )
5) F.Ce. Beruah,ucc |

6) Fotice RBogrdsTrznsinitter/PiC/0ifice

7} All concerned ¥ealliny Zscistant,
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Dils 25 Lhe nagltganna 50 the @axt of the Cashier and
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- offictalay &ﬁga apoint aﬂilmyxuat money is eutstanding ageinst - .
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aaaraaaing e&aatage znﬁparmanant adwansec

Sri a»caakxaaarﬁyw caahier ia thazs?uxe. d&reeted to
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Extract from the Constitution of India

5 - LART. 13, Procedure in Farliautent with respectto eotimates.—(1) Sa much T-'/\‘
of the estimates as relages Lo expenditure charged upon the Consolidated X
\ Fum! of India shall not be submitted to the vote of Parliament, but nothing
‘ in this clause shall be construed as preventing the discussion in either House
of Parliament of any of those estimates. »

(2) So much of the said estimates as relates to other expenditure shall
be submitted in the form of demands for grants to the House of the Peo-
ple, and the House of the People shall have power to assent, or 1o refuse

to assent, to any demand, or (o assent to any demand subject to a reduc-
, ) tion of the amount specified therein.

_(3) No demand for a grant shall be made except on the recommen-
dation of the President.

! ' ART. 114, Appropriation Bills.—(1) As soon as may be after the grants
under Article 113 have been made by the House of the People, there shall

be introduccd a Bill to provide for the appropriation out of the Consoli-
dated Fund of India of all moneys required to meet— '

(@) the grants so made by the House of the People; and

) the cxpcnditurp charged on the Consolidated Fund of India
but not exceeding in any case the amount shown in the state-
ment previously laid before Parliament,

(2) No amendment shall be preposed to any such Billin cither House :
of Parliament which will have the cffect of varying the amount or alter- o
ing the destination of any grant so made or of varying the amount of any :
expenditure charged on the Consolidated Fund of India, and the decision . :

of the person presiding as to whether an amendment is inadmissible under
this clause shall be final,

e e e,

(3) Subject to the provisions of Atticles 115 and 116, no moncey shall
be withdrawn from the Consolidated Fund of India except under appro-
priation made by law passed in accordance with the provisions of this ;
Article.

ART. | 11S. Supplementary, additional or excess grants.—(1) The President
shall—

(@) if the amount authorised by any law made in accordance with
the provisions of Article 114 to be expended for a patticular
service for the current financial year is found to be insuffi.
cient for the purposes of that year or when a need has arisen
duting the current financial year for supplementary or addi-
tional expenditure upon some new service not contemplated
in the annual financial statement for that year, or

(b) if any money has been spent on any service during a financial
year in excess of the amount granted for that scrvice and for
that ycar,

cause to be laid before both the Houses of Parliament another state-
ment showing the estimated amount of that expenditure or cause to be
presented to the House of the People a demand for such excess, as the
case may be. :

(2) The provisions of Articles 112, 113 and 114 shall have eleet in
relation to any such statement and expenditure or demand and also to
any law to be made authorising the appropriation of monceys out of the
Consolidated Fund of India to meet such expenditure or the grant in respect
of such demand as they have effect in relation 1o the annual financial stare-
ment and the expenditure mentioned therein or to a demand for a grant .
and the law to be made for the authosisation of approptiation of moneys
out of the Consolidated fund of India to meet such expenditure or
grant,

Right to Freedom
FART. 119, Protection of certain rights regarding freedom of speech. etc.—
(1) All citizens shall have the right—
(@) to freedom to speech and expression ;
(b) to assemble peaceably and without arms;
(c) to form associations or unions;
(d) to move freely throughout the territory of India:
() to reside and settle in any part of the territory of India; and
(/) deleted;
(g) to practise any profession, or to carry on any occupation, trade
or business.
ART. 21, Protection of life aud persons) Bberty.—No person shall be
\ s deprived of his life or personad fiberty except acconding to procedure
; establishied by law, o
i. - )

I | : H i g Ran had

CUART. 46, Prowmotion of educational and cconomie intL:._slrs‘ of Sc'.h ,'r;uicd
Castes, Scheduled Tribes and other wasker seetinns.—The Stats shall pro-
mote with special care the educational and tconomic interests of the weaker

sections of the people, and, in paticular, of the Scheduled Castes and
the Schieduled Tribes, and shall protect them from social injustice and all
forns of exploitation.

I4
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. LART.

TR, Procedure in Pavagtent with ros
of the estimates a5 relates to ey
Fund of India shall not be submitted to the v
in this clause shall be construcd as p
of Parliament of any of those estimates.

(2) So much of the said estimates as telates t
be submitied in the form of demands for o
pley and the Hose of the Peaple shall finve
lo gssent, to any demand, o (o assent to
tion of the amount specified therein,

(3) Nodemand for a grant shall be made
dation of the President.

ART. 114, Appropriation Bills.—(1) As soon as m:

under Article 113 have been made by the House of t
be introduced a Bill to
dated Fund of India of all moneys required to meet——

(a) the grants so made by the House of the People; and

(b) the expenditure charged on the Consolidated Fund of India
amount shown in the state-

but not exceeding in any case the
nient previously laid before Parliament.

(2) No amendment shall be proposed to any such Bill in cither House
of Parliament which will have the effect of

varying the amount or altes -
ing the destination of any grant so made or of varying the amount of any

expenditure charged on the Consolidated Fund of India, and the decision

of the person presiding as to whether an amendment is inadmissible under
this clause shall be final.

(3) Subject to the provisions of Articles 115 and 116
be withdrawn from the Consolidated Fund of Indi
priation made by law passed in accord
Article.

. no money shal
aexcept under appro-
ance with the provisions of this

ART. 1 115. Supplementary, additional or excess prants.— (1) ‘Lhe President

shall—

(@) if the amount authorised by any law made in accordance with
the provisions of Article 114 o be expended for a particular
service for the current financial year is found to be insuffi-
cient for the purposes of that year or when a need has arisen
duting the current financial vear for supplementary or addi-
tional expenditure upon some new service not contemplated
in the annual financial statement for that year, or

(b) if any money has been spent on any service during a financial

year in excess of the amount granted for that service and for
that ycar,

cause to be laid before both the Houses of Parliament apother state-
ment showing the estimated amonnt of that expenditure or chnse to be

presented to the House of the People a demand for such excess

, a5 the
case may be.

(2) The provisions of Articles 112, 113 and 114 <hall have clfect in
relation to any such statement and expenditure or demand and also tn
any law to be made authorising the appropriation of moneys out of the
Consolidated Fund of India to meet such expenditurc or the grant in respect
of such demand as they have effect in refation to the annuat financial state-
ment and the expenditure mentioned therein or to a demand for a grant
and the law to be made for the authorisation of appropriation of moneys

out of the Consolidated Fund of India to meet such expenditure or
grant.

Right 10 Freedom

| ART. 19, Protection cf certain rights regarding freedom of speech. etc.—

(1) All citizens shall have the right—
(a) to freedom to speech and expression;
(b) to assemble peaceably and without arms;
(¢) to form associations or unions;
(d) to move freely throughout the territory of India:
{e) to reside and settle in any part of the territory of India; and
(f) deleted;

(g) to practise any profession, or to carry on any occupation, trade
or business.

ART. 21, Protection of life aud personsl Eberty.—~No person shall be

deprived of lLis life or personal Tiberty except according to procedure
established by law.

’ ’ -

; { ART. 46, Promofion of educational and ceonomic interests of Schaduied

‘i Dyrym
Castes, Schedaled Tribes and other weelier sectinns.-~"The State shall pro-

mote with special care the educationa! and econontic interests of the weaker

sections of the people, and, in particolar, nf_!h«: Scheduted Castes and
the Schedwled Tribes, and shall protect them flom social injustice and atl
forms of exploitation.

ipect o estimates.—(1) Somuch
penditure charged upon the Consolidated
ote of Parliament, but nothing
reventing the discussion in cither House

y other expenditure shall
ants to the House of the Peo-
pOwes to asaent, on to efise
any demand subject to a redue-

exeept on the reconunen-

v be after the grants
mad  of the People, there shall
provide for the appropriation out of the Consoli-
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MOt nxa/nax/m(e)/m«iw/o&vs/ 6% Dated Dibxu arh
, ) the oth May*

§ &

it is obsgrved that some offica items

either loose oy Fixed #xe getting lost ¥us time and
again, Xt §s nothing but a case of stealing which is’

. ¢extalinly done by some of the staff membors. This nasty
work has spoiled tha'oLfice decorum of this station,
It is viewed very sexibusly. Security guards are,
henceforth, instructed to be extremoly vigilent by
checkdng individual’ b%q,‘kcooter and othar vehicle

- atc, Amythiﬁg suspadtqd shhuld be -reported tmmediately.
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S ANNERURE Ay

Extract from the Constitution of India
39-A. Equal justice and free legal aid.—The State shall secure that
the operation of the lcggl system promotes justice, on a basis of equal
) opportunity, and shall, in particular, provide free legal aid, by suitoble g\
W _ lfcglslatm[l or sch.cmcs or in any other way, to ensure that oppaortunitics m
or sccuring justice are not denied to any citizen by reason of i¢
or other disabilities. ’ o OO \

ART.

‘ 1226. Power of High Courts to issue certain writs.—(1) Notwith- ,
standing anything in Article 32, every High Court shall have power, S
throughout the territories in relation to which it exercises jurisdiction, to T
issue to any person or authority, including in appropriate cases, and v Y
Government, within those territories directions, orders or writs including ¥
writs it the nature of hebeas corpus, mandamus, prohibition, quo war-
ranto and certiorari, or any of them for the enforcement of any of the '
rights conferred by Part 1I1 and for any other purpose.

(2) The power conferred by clause (1) to issue directions, orders or
writs to any Government, authority or person may also be exercised by
any High Court exercising jurisdiction in relation to the territories within i
which the cause of action, wholly or in part, arises for the exercise of such
power, notwithstanding that the seat of such Government or authority
or the residence of such person is not within those territories.

(3) Where any party against whom an interim order, whether by way
of injunction or stay or in any other manncr, is made on, or in any pro-
ceedings relating to, a petition under clause (1), without—

b

eafaamn, o

»\

- e T T TR R (A BT P (i

i meme, e on

() furnishing to such party copies of such petition and all documents
in support of the plea for such interim order; and

(b) giving such party an opportunity of being heard, makes an appli- .
cation to the High Court for the vacation of such order and furnishes a :
copy of such application to the party in whose favour such order has been
made or the counsel of such party, the High Court shall dispose of the
application within a period of two weeks from the date on which it is receiv-
ed or from the date on which the copy of such application is so furnish-
ed, whichever is later, or where the High Court is closed on the last day ,
of that périod, before the expiry of the next day afterwards on which the :
High Court is open; and if the application is not so disposed of, the in-
Yy terim order shall, on the expiry of that period, or, as the case may be, the

expiry of the said next day, stand vacated.

(4) The power conferred on a High Court by this Article shall not ,

be in derogation of the power conferred on the Supreme Court by clause . o
(2) of Article 32. .
ART.  15. Prohihition of discrimination on grounds of religion, race, caste, . ' o

sex or place of birth.—(1) The State shail not discriminate against any
citizen on grounds only of religion, racc, caste, sex, place of birth or any

4 of them. E

~Fu

(2) No citizen shall, on grounds only of religion, race, caste. sex, place
of birth or any of them, be subject to any disability, liability, restriction |
or condition with regard to— ‘ ;

e (@) access to shops, public restaurants, hotels and places of public
enteriainment; or

(b) the use of wells, tanks, bathing ghats, roads and places of
public resort maintained wholly or partly out of State funds
or dedicated to the use of the general public.

(3) Nothing in this Article shall prevent the State from making any
special provision for women and children. ‘

(4) Nothing in this Article or in clause (2) of Article 29 shall prevent
the State from making any special provision for the advancement of any
socially and cducationally backward classes of citizens or for the Scheduled

'Castes and the Scheduled Tribes.

ARY. 46, Equality of opportunity in mstiers of public employment.—
(1) There shall be equality of opportunity for all citizens in matters relating
to employment or appointment to any office under the State.

(2) No citizen shall, on grounds only of religion, race, caste, scx, des-
v cent, place of birth, residence or any of them, be incligible for, or
discriminated against in respect of, any employment or office under the

Statc.

1(3) N‘othing‘in this Article shall prevent Parliament from making any
law prescribing, in regard to a class or classes of employment or appoint-
ment to an office under the Government of, or any local or other authority
within, a State or Union territory, any requirement as to residence within
that State or Union territory prior to such employment or appointment

(4) Nothing in this Article shall prevent t} i

4 \ . 1e State from making a

gro;xs,,on for the reservation pf appointments or posts in favour o% a:y
ac »;ard class of citizens which, in the opinion of the State, is not ad*y

quately represented in the services under the State. ’ .
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e ANNEXURE-A

0 s @ 2 = = On

7o a7 | e
SN .~ GOVERNMENT GF INDIA-
y | DOORDARSHAN gsmgﬂAszoxeRugggg
- NO:MISC|D1B|95.5] /2 4 | | Dated, Dibru?arﬁ u{b

§Q§~2nd June

o -
0 R DE R

The Drivers are hereby instructed to vacate their

rest room with immediate§e??ecg,and-occupy the one of the roonm
of guest house at T.V, Colany.
I
- - | (i B
o

( M.C. RAJKHOWA )

ODIRECTOR

T0, ' v
1¢ All Orivers,
20 3%o Re0o/AR.0, °
3, Accounfadt/Head Clerk,

4, CGShiBroj

5. Shri Shambhu Baruah, Graphic Artist,
'~ Custodian of Guest Room in Staff Quarter.

Jhast~

M\rﬂ{
7 ﬁw‘ejﬁﬁz*
e fomest 2 540



-

AN RIS L .2,

o DI/ 2%/ 10 (1) 5.5/ A z
, L 876

ja{é/fg(/@., '/g)tZ/)aS(’u( Z{f’L ‘é;&,,yfgy/

. ‘ 7 .
of % K- ){7%%9/‘5 2 sen_

/ggfj”/\%iz/g’l%d%%%% fe%@ .

AEL 175/ 14C)[ G405/

%:v . 2 §/5C olr- ,/O'/Z_" (534

' /(3//117 \7)"?-7[@%%@,2, A /'R"Z/W}L@JQ
"{& -//\&, U(Q/\ c /;KQ O@ a,/)ém/Q > oAb iesseol
% g;fr'f/f | M Cef)), _6%6‘/(9’(&%@2% %\V;
fhew by fo HA Cgrresn—




. ANnexcyo \/—}-Zf;z

y
— A

p{ (-~ 7% St s (sz A 1)7/ If?é‘q o

Deajens Yl oS c.,/é, ﬂg ) 7{7\fu

k}dél( O aﬂ/me- » | 7%

(M- RITKg )

DALE Crag
CC77%@7/ S C Fha
Mabipdew Harmnec S
297 Name ) W/ lzsm% |




e jﬂNEXWZE»A“@}/ .

£ _ GOVEINMENT OF 1

e e ——

IA
) | ~BOORDARSHAN KENDIIA 44 ITAN

“/  / No, ni)K/irA/i4(o)/94.sA,\ LS 6

Dated;Itanagar

TO'

¥ The Dy.Director General (NER),

Doordarshln. %
Doordarshan Kendra,

Min, af ‘ )

R.G,Barua Road,

GUWAHATI - 781 024

Sir,

It 4s PIoposed to transfer 2
from this kendra, for some administrative reasons,
| concerned station

action,
‘Yours faithfully,
SAf — v
{ MAHADEV SARMAH )
SR. ADMINISTRATIVE OFFICER,
S ‘ FOR STATION ENGINEER,
' Copy tos- i

All SDs, of Doordarshan kendra & All India
Radio in NER, They are requested to kindly intimate
the vacancey position of Motor
this office to approach DDG(NER)
. Transfer Order, .

) —_— . i . ’ ) ,/’m“' T —","71,'//‘,' '_}
. SR, ADMINIS IRATIVE OFFICFR,
f " FOR STATION ENGINEER,

%
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GOVERNMENT OF INDIA
DOOROARSHAN. KENDRA ¢ 1 O1BRUGARH

NO.DOK|DIB|1(11)[95-96] 535 Dated : Dibrugarh, the
. Aed May'os, .

+ ——————r———

e T ot e .

Ay A
To,
The Chief Ticket Inspector,
‘N.F.Railuay, : ’

Oibrugarh. L

Sub : Request for giving details of 1st Class
naeservation Sheet of 5908 ON Brahmaputra
B Express dated 16-12-98. | S

Sir, -~ '
Kindly give us the details in respect of Shri G,

R.Deka who performed journey in 1st Class (uith reservation)

bﬁ 5908 DN Brahmaputra Express on 16th aof December, 1994,
—————— -“, q .

—

e sate 2 i =

4 L . ==
Your co-operation s earnestly requested.

Thanking you,

Yours faithfully,
)

\\ﬁ B
( m.C. RAJKIHUWA )
DIRECTOR



L i S AMKEXRE g tog 77
X: 3\\%\*&, @\v\\é@%\ﬁ@(@(\' o o\,tﬁol;v\u\ Q@un&g&{m @
/é:fwvww Cotosne bo:g ST Lelddobla S bariis—

Ly DR a0, sovdhe Selyode onbeons A [t 9
o Th P withedvaliere. oadan A b eyt
L Rk IO Ao, c@_ _(")\_.Q_C;%C)J\ ‘,Q.l,--%u Wepe RS s Uil B
%4%42, 25%\{} AN s Aon - Ag_;\g,f(m ,QP%\\ m d

ﬁ)t\.}ﬁ e {jgttaf\// SH's @Jfl\/-c\\}:!\.

@ ins iy e Byl 2 gt g g

' |
Torecin. L

/) C

I

,L~/ﬂ | ,‘,.

NOTE -3

B )
e s e
J—

e R My ey o e
ﬂ @}\ y &% QS N % ,@c‘_&)o\r\rﬁ\”N(ﬁ& W AN

| -%L\-CNP’B ook C/\V\KQO~LN rRAY. . 'X’\»\Q‘sv C_\LN\ SN \,Aé-ég Q/(}J»)év

_ [\M Hy esena el Gb) ‘%6\/% < égt\ﬂ - WP = Aam \@?)'H)Qmé"
Qtio(f\'@_f‘rpf O, cu\w}g@»m;g.@x\mbﬁ\sh }%hwmﬁ\ @% frrna
M be  (Gruede ¥o ANy ek W sy %&-1 st
NN NEEN SN WS S T ,,%—Qi\mu\—? |

Q‘é\}i" N & %}SL— D Anden .

< AT - < , ‘L( Lkaf b/ '
Vi A : e i ; V”/// ﬂ 7 : g
J0 \q He 77\07 @ e L & by Mj),;cn of

2 e L e Xas
Ak‘f YLIU) Ve Ly 7/\'Q£/f / 2 @\5/- gkm 1\;)&

| - | TA.f. ,- L(_
| f’pf | A py e W Y -
: | &L e P




' AN ) JT1 SR = G Tly
oI @mocekon B ke LG, e A

“Q~ ¢ bC SoSC \\O\ Lb\ﬂr\‘\ 0({( [ \\y\b | A ‘«}\\O\ k \,0‘;\(\ }'\: jk_ .
& )A.&\; AG 7') [Utl\(‘\ﬂ\d Q(\(‘L \J (“ \q-—tl (}\ _" N . ) \Aq

> \\QKQ{,\ ~ (k( (c)U,
CC‘,SrJ\,& L\L%\}Q '& "k«L Q"\.\Qr,. \\Q\y\\{; K\] \ (S\(NF T\T\ -

2 adny Rifousenty W (0 x o T
'\QA* YL/(/‘\IQMM}\ \n\d LS&‘( TR (?\/} \ JU ‘Ox;’}
?jt\jf\k ——Eg_ o AL (\ 2. R \\0 Ly XhE
{esanhhlTon Steeds

£l %@v\u,%\ﬂm 3@) N QG (b ’d- p\k_ cw')f--':bd .

.

o Mﬁ(} - TXM SRPOL @) TR IR
an \)Lo\,r\ b\\é\u‘r)ﬁ LR T
(xér ~ Q\‘z\ ! uﬂ ’(@.:&LU\-:;W

%

mﬁ wop ‘%eﬂ,ﬁ QQ\ P %V\A S \ni\t@mm\b\
\;\3\ NCE DS VN @cjﬂ(\ﬂ

ho l> H L a’of%*zfzéz aale  ardd gmf?
@\/ @5 ) N /%\Q#
| N @%5 J(ﬂ(x &« 6 (t//r /f
(rg //\L X o ,/T“ /7/§gzo e on
/@h | .pl/“(-'(' 7/ /J(& c(»z//(ul ("’ Z/;\
(wé( C///ZNL

P by S e

» i fete clieeth A

ay ((./ Joe (cd he! ‘f“‘*“""/

ot e S e

, | { R R 29

pelol] el d el PP

%\%([L /\(‘\"3 /fi\ QT(,.Q-— cl Kﬁivzc,’{/ r:\d:
§aﬂm>§a &

. Agomani P.H.G ‘f& ,,)"t /:k“;(f“ ‘ U/f( N /’)f( f/}/

Erihe uf

~..
»

gt eyt e R o opate S

S— »
" s




-y ik . e v—— [// ,} }WLJ = .
Zée 7 /Y/L tL( (/I\f\v“ (’/l\, oy 49 U—‘f’_;g

‘g | a’[’ A /m"}t@;& (“é & / “““ L /\c.;éf
’ 85 /LC( ZC(ULO rer 7/\9 ‘ ‘(

2 . \\ Lo Lk( ’4/(’ Ser it ~f] .
/@:—(/‘7 PyASTER L7 C/Qm, Mo (Q ¢ (‘/# f,, i /\ o)

_U‘{,\/L‘»—fé@\ N S o7 el (QXQU/\. X HJ(/ [)f'm/{ b}y .
SRS oft X5

/
| > /7 7 Q[?/fJ g/ s - / “ 7 /, AT
C‘Z((g ﬂﬂf Z{‘C\Y(/( //l/ ///T‘{ } \'/“.\r 57 %u
@ Ve CC)QZ/C\O.(_(;\_;( \'017 /“)L( A. ( /7/ R ,',__': ‘7"[’\(,_
First CC 0ar A ;/ P /J e
/u'? /4 f”’” Pydse. Cpe. v 7 f el i o g
| ﬂ wé\ ~7é'L O R Seren o \
/}/c.‘- 5 («» JLir. (.L/'/'(’“!'f"(, (L?if'{«(?/l— //‘-““’-:’Z'f}%:f
(=2 CZ< Stih

/f;C\, 2-€7( C»:) / ) »&If‘f « . (. ( ,/Lv’7’. . {;fl ¢ ,'","'
Al VEVE o

CCO’ND["\({) M(A[Q»A 0’?( % /juéé\&{(n £ /7( ( / /-//? 7 6,’7 {A‘ (j’a’
Lol 2y o7, /

(3 g0 W fyoi ) O e L, /
LDAQ) ogg 3’ ) J 7 dve (: ['f) [(/ I [/& /75;’7 !(& 4
.-, R mc/(s Q277 ro b o IS wgercds. Eor.
® 2
— 2> Ln 7(‘("[@ ({f [l”{ﬁ’n '/l’/ e 47, n(,/s/‘jm&aj
(.L;'/(jlei (. Tb\l/l,k 31’ /[’(f '{“ (’772(( O Wal ((r( =
(‘él S/\_OJ(La(

/“cwmzf\m Y2 7’/¥ erople ,
AC 57!LL/7 / - ’ £ B / e

/C’"L/W)t K AN "L,\\
g}/k the et gy prrevsed il e

Y/
({,a’“{t(?ﬂél‘}d k-/ Q,L}((C"\\(‘(, /‘<_C__ JLiCo ,, <o

C/\va r/€, 5 \p_..e__,'f“‘ _ ( '
V> /%/- Koz belar. So Ao .--nu, Lo
N S T T ey oF
C NG ( (I &
177 e Contic ey o (/ (/ V4 / L8
’éz’(éd‘\he [ ﬁ (O aTIN c\\ .' /:\ 7,\\( NN Q l) oL)/{» /}' )
f‘f(\ h’ . { Jr‘-(\ o . , G . [\ w7 }*5“"‘-"\ %
, % ‘,5'-’ TIERIN SN '
«t> St v.r g

‘ A e
4% ('\_Ov\ ot
D7 510 g f - %
Jfl)c Eenl, N 7/>CH\+/JU/&
/)'}Q\sm \\\ // el LS
J

| A W"){g DVL . H‘&A\ 42‘"1 e 77 ;\f\,{e( D, , 1

cﬂlk ]a"/ ’

T e mad g Pt o e

G ". s




e

T SQVERNMENT. OF 11DIA AR~ a1

e N e— - ANNEYLX /3\-73

, A : » \

: - HQs DIB/DDK/ 1( 11)/Tour/93-94/ 2974 l)atedaDibm?mrh
g !

ibe _1sthoy To3,

oy

Mr. G.R. Deka Moot Tachniet
proceed on tour to Dimapur to atter
telogram feceived on 14th Oct 193, Congliering hig convenience
tour was decided on 17th then it was chanjed to 18th for hig
pexrsonal ieasons and Station Engine«r, Dirrdarsnan Malint enance
Centxe, Dimapur wasg imformed tolegrnphlcxtlm. Jpto 20th Oct
he avoided taking the tour Order and when the tour order wasg
handed over personally, he avoided going on the pretext of
illness, on 29th Oct he wag called and iiskeq tg proceed on
tour, e hag refused going to Dimasur, ‘‘hig all showg his
reluctance fron duty, He may explain wililin a vieek why

disciplinaxy action should'nt bae takon acaingt him as Civy)
Conduct Rules, '

An wag required to px
d urgent woric there as por

A
To,

vale Pe JIAIN )
Sh_l‘i (g R‘. N eka *

: ATATL N EHSIN I
Mast fech nician ‘

Doorxrdarshan Kendra,

Dibxugarh,

Copy to i~

: )
e The Station hngineer. Doordarsh

an Maintenance Centre,
Dilnapur. .

“" 2( The Semlor Accounts Ofticer, DK, Dibyay.vh,
3¢ " Porsonal File of Shrkl?.n. Deka, Magt |

ST : e O | -
- Nv\{ N~ \U,\. 'Ti/j\ . ,'

:ch, 1 K, Dibrugarh,

eriiree O [ EIA N 1 gty AN
. Adimupatte VLA
B, Dumdi"shﬂn Kendra . oS N w

pIBRUGARH esl ,‘

VYo Agomand ?.8.C



‘ CENTRAL CIVIL, SERVICES
(RECOGNITION OF SERVICE ASSOCIATIONS)
RULES, 1493

.

RELENARNY EXT R4 7

*G.L., Dept. of Per. & Trg., Notification :
No. 2/10/80-JCA {Yol. 1V), dated the Sth November, (003

6. Conditions subject to which recognition is continued,-~Every Ser-
vice Association recognized under tlieseé Rules shall comply with the follow
ing conditions, namely :~

{a) the Service Association shall not send any representation or
deputation except in connection with a matter which s of com-
mon interest to membets.of the Service Association;

(b) the Service Association shall riot ESPOUSE Or SUPPOTT the canes
of individual Government servants relating to service mateere

(c) the Service Assaciation shall not muaintain any pobicd! tund
or lend itself to the propagation of the views ol any politicnt
- party or a member of such party: o

T

—

all representations by the Service Association shall be submit.
ted through proper channel and shall be addressed 1o the
Secretary to the Government/Head of the Organization or
Head of the Department or Office;

te) a list of members and office bearers, and up-to-date copy of
the rules and an audited statement of accounts of the Serviee
Association shall be furnished to the Government anuially
through proper channel after the general annual meeting oo
as to reach the Government before the st day of lulv each
year;

() the Service Association shall abide by, and comply with all
T b “the provisions of its constitution/bve-laws: :

, . (g) any amendment in the constitution/bye-laws of the Service
i Association, after its recognition under these Ruies, shall be
made only with the prior approval of the Government s

‘ (h) the Service Association shall not start or publish any periodical,
magazine or bulletin without the previous approval of the
Government ; ‘

/

(1) the Service Association shall cease to publish any periodical,
magazine or bulletin,*gdirected by the Governmeéit to do so,
on the ground that the publication thereof is prejudicial to the
interests of the Central Government, the Goverpmen; of any
State or any Government authority or to good reiations ber.
ween Government servants and the Government or any
Government authority, or to good relations between the
Government of India and the Government of a foreign Stare; '

(/) the Service Association shall not address any communication
to, or enter into correspondence with, a foreign authority
except through the Government which shall have the right to
withhold it

(k) the Service Association shall not do any act or assist in the

doing of any act which, if done by a Government servant,

| would contravene any of the provisions of the Central Civil
Services (Conduct) Rules, 1964 and .

() communications addressed by the Service Assodation ar by
any office-bearer on its behalf to the Government or a Govern-
ment authority shall not contain any disrespectful or improper
language. :

T
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IES AND RESPONSIBILITIES OF OFFICERS AND SIART O '

A ‘}__‘\;Tmhe most important duties attached to the various posts in Doordarshan Kendra are given below. The -5,9
;jg_qusj“should not be deemed to be exhaustive, \

- CeE R LN !
1Y o ?'.\y_'\'. .
T

_t;-‘;\:gﬁﬁgﬂg_ljstribution of work among the staff

at a Doordarshan Kendra should L
1

3.

2

¢ made by the Director

ges may, however, be made by the 5
Ve i
al conditions

‘I‘Lyg,in&conﬁrmity with the details indicated below. Suitable minor chan
2L T

) ec}%@i{t.mmxiancc with the requirements and certain loc
ey ! '

(GL N N ‘ ' N Nt ~
qanyiimportant deviation should have the prior approval of the Director General.
2 25 - irector '

- v
g DOQRDARSHAN KENDRAS

eI

L2y 14 . .

Re e RTINS . . T . g e .
priThe: Dircctor is the head of the Kendra, He/She is responsible for the efficient working of

[itsgbranches. His principal duties are as follow:

PO

the Kendra and in

f ii;ij‘gqyzlvion ¢ He supervises the working of the Kendra in all aspects.

'-Q:g_élréll control of programmes : He allocates duties to the
supervises their work, guides and advises he progr
luction and presentation of programmes.

entire programme staff. He directs and
amme stafl on all matters coticerning planning,

10

(R

$He examines and finally approves all programme schedules.

7
f:He suggests the lines on which the Directions

R issued from the Directorate on specific aspects of
3 f?:‘jﬁp,rbgrammcs should be implemented. ' '

R BA O '

43735 ?}spﬁﬂe also advises action for short no
] 'i-:“a‘fyféc‘vt’i‘n.g'thc people at large,

'i; WP

tice programmes on specific local problems of emergent nature

ment of all casual artists engaged by the Kendra,

R i}f{g"?éé;'rutiniscs and accords financial sanctions to the payment of fees to the artists.

SR IR

f)%ggyw‘gll Control.of Admmmrquon and Accounts: Entire staff working at a Doordarshan Kendra is under
< ;‘"r% vﬁi'j,-control. Certain administrative and financial powers are delegated to hinm and as Head of the Kendra
s heex

wahe exercises these powers (See Vol IH-Appendix 1) *Dalegation of Power'. If the Director of the Kendras is
Winithe: grade of Rs. 1500-2000 or above, he will have the powers of the Head of the Department unter
#SRS/FRS, GPF/CPF Rules. Delegation of Financial powers Schedule V, and General Financial Rules.
AThese, |

.tgése',- ‘however, do:not extend to. special powers of the DG:; Doordarshan.”

IHe‘is' the appointing and disciplinary ‘authority in respect of group ‘C'
L \. (I ' v
2 Jf

;\,gfﬂels responsible for preparation of Buc'set

""'_fcnditure of the Kendra,
’f:"l*'

and group ‘D’ stafl. !

and Revised Estimates, and exercises full control over the

#*During the exercise of his administrative and fina

wial powers, the Director would delegate sufficient
‘;rgﬁpp,\gcrs?todhc incharge "of. other wings so that they can function with ease,
1 g bl . E \ . H
ZERY JH R _ ‘ . . . . :
(i .furgbbfe;lrallfRupon.s'lbliuy - As liead of the Kendra, he supervises/inonitors the work of all cutegories of staff
. ¢ ah ENE -

& Aé:l&}yiélﬂlhllé'wings located 8t a Kendra, This includes programme, news, engincering and administration staff,
el e
V> £

o
2e4(2) & Relations with the State Government: For the successful function of the Kendra he maintains close liaison L
B2 _‘\i/fj,l‘h;ﬁurious heads of State Government Departments and other Officials. i
VAL O e o b

Fooanvited, Hc‘;lls’o,\.m,‘lglm.\':‘ff.,
o

sehemes e Lannclned e

He attends o meetinga, helill by the Stne Gt g witieh e

o, x important functions organised by Stine Govt. when wone M en
”;«‘--. N O ! i
i ,‘(t)'é‘ Relations with Public: He keepstin ‘close.
; g:’ industrialists, legislaturcs, scientists and se
*“categories of programmes.

touch with artises, writers,

s

Pl

social workess, agriculturisisy”
cures their cooperation jn. devising and presentings ditlerents s

3 eV

He attends important tunctions arganised by some public fnsitunons,

- -
4

He undertakes tours of difterent places within his PEORESINe s diction in order (o meet the ¢rosy
# sections of people to know their opnuon and also o discovec Ldent of bis ares At s fewe,
St . _ .

(8): Relations with Press: He manintains close contacts with the Press .
JIn the event of MAJOr wrong statements appearing n )

whconaant warcln oveg riess
Be precs he
¥ the factual positions,

reactions,
Hescontadictions by merely stating

"":?(h) Advisory Committees: He convenes and conducts mecting: of the v Ao Comimtiees artiehed
;7 o the Kendra. In the event of A Doordarshan Director being the <o inost media officer 1 the State he
# has to convene, conduct and act as Chairwvan of the Intey Medu p

1

nihbeity Coordination, Commitgey 7t L

T e AT CR T o 4 e

¢ —————— s .

e

o, 5 g
. o nt R e g e TR M Mol 8 oy

i > g Y e -
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Government of India :
' Directorate General . Doardarshan
x . Mand1 Hous e, Caopernicus Marg

New Delhi the 19th Sept, 94

Dt O

OFF {CE _MEMURANDUM

It has heen noticed that in some Doordarshan Kendras,
where Deputy Director of Administration and Senior Administrative
Officer/Qdminiqtrative Dfficer is in position, the duties falling
under administrative nature are being pertarmed either by
cngxneerxng or from Programme Cagre. This 15 not justified. The
duties of admxnxstratxve nature Should invariably be allocated to
DA and or Senior A, quxf In position as envis age in Mannual.

2. The Head of Doourdarshan Kendras are therefore advised
to allocate duties of administrative nature onl to DDA/»enLOr

A.0./A.0 as the case may be. //
( Q?{

SHARMA)

DY. DIRFP‘OR (ADMN )

To '”7
1. Nil the Head of Doordarshan Kendras.’CJJC, Ciad
2. Presider.t, AIRAS 5A, No. 45, ovmM Strect, Chepauk, Madrac.
B Segtxun foicer, (S.II Section) DG:AIN.
%. Reference folder.
£
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N
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=T pertaloing 1o Circup "By gy

“ e manaw

sty Diveetor (A(lmini.s(|'utim!),fSr.'.\(hnn. Olficer

Fhe Dvepan Dicaog EAdn Y will Tool Girer

A and budy
.'\(’l_l!llll.‘\'(l‘;lii‘.’t' anl Nceouns

bis duties wylt . e

the work tebiting 1o personnel ndministration (except that
vtand hmaacial cortrol, e will be i overall charge of the entire

cetiens inchiding | Frasport (Where there is St Admn. Officer in place of DDA,
Sante e gl e,

42500 Adiministiative Office

The  Admimaieive office will hmrl'ﬁiﬂ ws Dawing and Disbursing ofticer. e will have direct
vespousibility for work wCliting 1o stall matiers priteining 1o Group 1) staff (including casual labour), .
Tvansport section Coeneral section and otler howse keeping jobs including upkeep of the Studio, Repair of cars

will also be looked 2fter by the Administrats e ollicer in consultation with Superintending Engineer, wherever
necessity,

. P . ¢ . .
Programse o atpon: « hecking and it hing cuery cotry made tn the Pay Order Book once when iis

Sentto the ollicer o duty and again alter cheek with the Log Book on s 1eceipt back from the officer on duty
the west day, wateh over deluyd paymeais 1o artists and keeping a wateh over the payments to artists and
SwWners ol copga ban are some of the important duties telating to administration of programmes,

Nofe: LooPioe s o the ponddume of stores requiring sanction ol the Director/Superintendin
i 1! . ] g

Friciiccc/Directorate will be routed sl the DDA/SAO. Similarly troposals put up by the
proporty/Scenic Sectinn aond other progiammne sections to Assistant Station Dircctor/Deputy
Procecior (Pragranmes) foyg their sanction vill be routed throuph the AO.
oA N iative /b i sanctions, aftec they are seeoried on e by the Director/Sg. I will
Pecommmimicted auder the signatre of DDAZAO tespectively,

Lok duties of DDA il e pectoriaed e his absenre, by the AQ and vice-versa,

L2500 Hewid ¢t

Fle shootd iy e oy ehitpe ob Adiming itions A dimsmintans Otfeer and will be incharge of

Gty

extublisbucess Gid it ather than accouns T Berve Bools and deve accounts of Non-gazetted
Government Servanta, Sialf Artisty, Maintemnes of Statiston! Repister, and Books, inventories.
Hle shoukb ato st the Sdainistiag e GHive: e sunervision of worl of Crrouy 'D stalt postedtin sections
other than frag e pg '

Plends of Borrn houbd ennare there s cuquitable distmbioon of wonk Senween the Head Clerk &
ACCotintant,

< ‘ Givocvaaroas when the Accountani o FHead Cler!: i awiny on eive arone of the posts is unfilled, all duties
< attached o hotb e posts should be pertormed by the Accomntant o0 Head Clerk as (he case may be.
4287 Avvanatant
s , v )
Lo The Acccuatant responsthle o e o e U ninnionimee of Mlevnans e ash Book, Contingent
regisiers ctoand for the cotret prepataton and Bhne ol b von@hecs He Tunctions as o primary auditpr.
He s alao reagponsible Tor the cortect nmntenanes of vione csnenditnre repiters and preparation of
} i
. Crprenditore nements Badyet/ Reyaed Putinestes ot Ve cnnbie himn (o pertorm these funclions
clectinale, he should be appsaised of ol ordecs, rictions ctes Heshould keee s watel on the controf of
expenditie and advise AO/Tead of oflice in tespect ob all nnporimt proposals,
k o H shonba e bt all rdecs Simcions e shbccting oxpenditure e cntered i Sanction Register and
. . N 4
Pasrrenic pnoted wwinnt relevant oo, and when they e mede:
‘ P
" Noter i el (o perty Contineent cvpenditine o Py Head of othiee need not be
ciiare bt reniace Oply thoee e hons w i, ot he watehed tirough other registers
I
e b cneresd
L e At e sk o e poneabile For pioinp toamd Correct picpenition of Conmieraal (Proforma)
. o the AR I , ! ! Py r
Aoty and mrantenance of corie ted e o R I PR
P L P N STRITI ST chegnes e i Gnca b aodd deconeciiton ol capanditire/receipts s also the
. T e
. reeponababie o the Aednantam
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GOVERNAENT . (N3 4 .
“TORATE GENgRAL * DODRDARSH;

' New Delhi, the 154 Mzy | 1695
4
g@IRCULAR
SUNjoer 1ntruslon by Local Advocates ints AIR, Agra

Y B0tk Anril, 1984 a4 alout 12.00 hrs, Dbyt 20 Jocal

. TOvaL gy g P:qortgdly Irought AR, Agra Station to standstill.

fha ndvscates 2Ntopoe tha Station in'groups of  two to throg

“rid Sudd.n)y Strunk by Solunding Yhe alapm 2t the Station and
shoutinq Slogang In thy IR Prinigsag .

2, Th 2dvocat,g Wore agitating demandinq d  Boneh of
Allahabad High Court At gra far ovrr 4 moenth, It ag
roDortg ‘i tho nrose that “from now ﬁn,Guarilln tactics
P WoULld pe g g shogl CVervyan:, s, they foug that  sp. Government

wos Dayisg - duaf Car fop thoje Pxacafug Dhmrnas Ngd want-g o
theip dwmands to ), ﬁfﬁjjctﬂd through g(ectronic m.din,

T Dl Indya Radio ang Daordrashan aro seft target s Tor’ '

the anti~sociel nl}ments vwhoe wish tq Use  thim to bropanet -

thagpe int:r‘sts. vin though, th:, advoent..q Mad hion rencofgg

2ngd rcstrafnud, th- VIErY  faet that thoy Coul o nring the;

Statjon to o grinding halt demonstratns th. suﬁcomtibillty of

oup installatioms. It jg Ohsopyag that t4- sacurity i= talk..n r

in g viry casual'mannah ny alj the stafg Momiicpg g Fegular ag
Wolil ag d?signatud Secuwity Dffic.rg ar. comoallad~t0 ratax
all SEeurity norms Making  the Staticng a thorough farg g,
Doply af al} walks, Surprig. chieks aro not'carriud “ut ang
tha Security Guards ara not Driof g On accessg Contro] .

oty

% 4. DG:AIH, DG: Doordarshen and Mlnistry of 154 hav, taion
ariousg viiw of tho incidont. Through this Clrculap LI R
ﬂuads of Offlc-g dircctad, to bhao ax!r;moly vigilong et
Corefyj about the Steurity norms, Laxlty e ths napg ~f any
9. sheulgy he, vicw.d sariously 4nd actian Should ba telion gn
accordanc,, With the rules go thot Such inctdineg . ot
Fopeat g futup,,, Recurrance of ANy such laDSleiI! alel VITw o

S N tha Dart of the Hoad of Qffio, aricd Cthar Sinlep
UffiC?Pﬁ. e

: ! LTS 7 -
" "\ P e h /. '{
X | | {/ - NNV v f’i" |

A

(VT’EURUSHQTHAM Raoy Y
e : BEPUTY DIpscron GENER&L(SECURITY).
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i . POLICE PROTEOTION:s- ‘

VHEN AND WHY ? | |
- “TUSTICE - JUDGEMENT

- Sidhhartha Keshavsut ~ Thane

Thers must be restriotiens oA demeoracy. Demscracy dees
not mean autecracy., For the sake of industrial pregress of
any business erganisatien, it is wvery assential to have
discipline amongust werkers tmiens md workers. This is net |
unterstood by mang of the waorkers Tnions in eur lund as yet.
12 such cizes sre desoribed in chranolegical oxdery the werkers
- Uniens ia Ker:ls will be tepping the list.

. ‘Therc is a Kerela Spimmsers Mills Itd. ca; in Kenlszpurm in
Keérala . The Conpany cells fibric thresds in heas and abroad.
About 900 werkers e wor%}ng in ¢his Semp zay wie are represeantad
by five werkers Asseclatlons. 4Ll ef these Asséciatiens depanded
5q%73@nua for thu Finmnecigl year 1992-935, when the Co~ wWas
agree tv give 11% Benus instesd of 5% the wsrkors s&tag;ed]
agitation, wiich ultimately resulted in vielence. The WOTkers
gheraaed the Chief Officer and ferciably obtainsd nis
signatures en blank papers end 2lse dumagzed the comagay's
prezises and preperty. Therasfter the Company qeclared its

i clesed dowm.,

H

. - Tha Usmpony fav seeking security sopreachsd the Tiga Gourt

X after denlsl by the pelisce suthority to providas protactien te
the efficers of the Oompany znd for the trenspertation ef its
goods. The High Court Aireccted the Yolice authority Lo previde
protectien te the ¢fficers ef the said Ceupany wid fui les propert)
and alge te ensure that the workers duv net disturod the te and fre
transportation 8f raw materizls s finishes oroeucty ol tue
Campeny . (ue of thése five workers Tnions, filed an eppeal hefore
the High Ceurt Branch in Kerala, against the suld order.

» ~ The Yorkers pssociatien appesled that, though its a fact theye
| i3 a vilolance in the cempany, but all the ‘workers are aet
mvolved m it. Vielance will get encourageueut if the GO &Ly

1s allvwed transpertation ef its gewds.; waloch widl quverslv
effect on the werkers deiand of saslary etc. rhamersrs, the High
court should not exder police protectien of tue compwny, So
¢g§;1y. Otherwise the side ¢f the management will be strongsr

wh%*eﬁantering in to mutual negotiating sxgreemsnt.

- After examining gll ths relevant facts that the onief Officer
was ghergoad and lccked up for 12 hours. forced LIxm him to sign
papars by threaten ﬁim of lifs, “Thereafter werkers demagsd che
Cwnpuny g proporty. Under these oircumstances, it is net wrong
Lontd covee 2

i
.
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" if the Cempany has requasted for police pretection to avai#d less
“of life and further damagsd toe cempany's property. Though immediate
pmtx\etion is not given by the ldw and srder authemty,th& High
Court haa a vewer onder Article 226 of the Gaxtitucion te tulde
the decision sbout pelice preteotien considerm’g the relevemt facts.
1t violauce is 11kely.ffta1\&0 placs wid police pretection is uet

Y iikely to made available it 1o necessary fer the company to adopt
some legal methojds for its right te polise pretection. It is the
respensibilicy ef the Géveivment te previda protection to the
citizens and theix preperty. The courts have zlse the I‘@Spﬂndibl.l.lty
& povers te give dirvections te pelice authority under which
cirgmstence® toe pelicve nreteotiin 13 given, tThe conrt hagd +o
donsider the supscts like the preseut pevailing cendatiunm, the
beh-viour of the workers bn che past and the fesr felt by the
managerent., I¢ Lo choe pase, wcrk‘era/;:—;em* el o videlencs, than it
would be wrong te gay that the poiiced prvcectiom, mude availaole
to the ‘aanagement, will stengchon its sidews: ) =ie ¢ entrary the

—8ide of the workers will be more struighian ond  spraseives 1t

Foyoe e

is the look aut of the court ¢ ses thar hoth the sides ave Kept'
80 balanced that they would be prepared for ,negFtiatims unefl

~

industrigl piece ie estaalished, :

1

The court furch r add:d tnad tis  Qompany
had got supply exders forgheir goeds f rom £ he country nd
abroad, which were te be ocompleted within soecified verioed,
failing woith it will edversely affect the buusiuess ef the

? company and thie compsny will have te pay lueavy oompemsagim
the raw materisl will be wastegd & the compray will b e
bankrupts The Compaay will suffsr w heavy losy if the
case & ‘dispute batvesn t k& werkers ands compmay will be
. pending in the count for a longer paoriod, if the ray
matertial and fiosshed preducts are st@cked, 29 gt  ise
'rheraiore it 1is necessary *e have pmteomun in trasportatia
of "raw material and finished products. "he duee of the

. workers o wu be met from the other props rt,y cf the C-umpanyl

R Ty

for that i4 1is not nesuusary to uneld up <the raw mnaterials
and ﬁn;abed yraducta oi the C&mp.my.

o 'rhe High Court set aszide the apgecl of

i

the werkera erganisaticn and reiterated its decision  taken

(Reference g~ LLJ =~ Octeber 1394 )

(A
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHQTI BENCH. s3s GUWAHATI - 5

0.R.139/95
Sri Vasant Bhalsrao ees  Applicant
/S
Union of India & Ors. ese Raspondants

PRESENT

THE HON'BLE JUSTICE SHRI MJG.CHAUDHARI, VICE CHAIRMAN

'THE HON'BLE SHRI G. L. SANGLYINE, MEMBER (AOMN).

For ths Applicant ess In parson

For the Raspondents ... Mr, A.K. Choudhury,
. Addl. CeGeSeCe
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5d/= MEMBER (ADMN)

No. $ ] Date ¢

for information & necessary action to s

Doordarshan Staff Qtrs., Dibrugarhe.

| |

|

!

: |

Shri Vasant Bhalerao, 5/0., Shri Pitamber Bhalerao, resident of Qtr. No.C-18, !
|

The Sacretary, Ministry of Information & Broadcasting, New Delhi-110 001,

The Dirsctor General, Doordarshan, Doordarshan Bhawan, Mandi Houss, \

Copernicus Marg, New Dalhi = 110 001,
Mre AeKe Choudhury, AddleCeGeSeCoy CofoTe, Guuwahati Banch, Guwahati.
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